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(c) "Co-operative year" means the year ending on the 30th day
of June or, in the case of any Society or class of Societies, the accounts
of which are with the previous sanction of the. Registrar, balanced on
any other day, the year ending on such day;

(d) "decree" means any decree of a civil court, and includes any
order, decision or award referred to in sub-section (1) of section 155 ;

(e) "decree holder" means any person holding a decree;
(f) "Form" means a form appended to these rules;
(g) "person" includes a body of person corporate or otherwise;
(h) "Recovery' Officer" means any person; empowered. to exercise,

in any district, the powers of the Registrar under section 155 ; .
(i). ":R~gistered Society" !llei1ns::J SOCiety-registered or deemed

to be registered uncler the Act; -
/ (j) "State Co-operative Bank" means a federal Co-operative Bank

having jurisdiction over the whole of the Tripura State and recognised
as such by the State Government for the purpose;

(k) "Sale Offlcer" means an Officer empowered by the Registrar
by general or special order, to attach and sell the property of defaulters
or'to execute any decree by attachment and sale of property;

(1) "section" means a section of the Act;
(m) "Tchsildar" means an Officer as appointed by the Gavern-

ment in accordance with Section 4 of the Tripura Land Revenue &

Land Reforms Act, 1960.
(n) Other words and expressians not defined shall have the

meaning as assigned to them in the Act.

Chapter II

Registration

3. Persons appointed to' assist the Registrar under section 3 may
be designated as Additional Registrar, Joint Registrar, Deputy Regis-
trars or Assistant Registrars.

4. (1). Every application for registration of a society under sub-
section (1) of section 8 shall be made in Form 'A' in English or Bengali,
and shall subject to the provision of sub-rules (2) and (3), be duly
signed by the applicants and be accompanied by-

(a) four copies of the proposed bye-laws of the Society;

. (b) a certificate from the bank or banks stating'the credit balance
in favour of the propased society therein;

, (c) the application shall also mention the name and address of
one of the applicants to whom anycommtlnication may be sent by the
Registrar;

(d) the scheme showing the details explaining how the working
of the society will. be economically sound and, where the scheme
envisages the holding 0'1' immovable - property by the society, the
description of immovable property proposed to be purchased, acquired
0'1' transferred to the society ; and

(e) such other documents as may be specified by the Registrar.
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(e) Ihe terms and qualifications for admission to membership;

(f) the previleges, rights, duties and liabilities of members including
nominal: and sympathiser member;

(g) 'the consequences of default in payment of any sum due by
a member;

(h) .conditions regarding· saleior ..disposal of produce of members
wherever applicable;

(i) in the case of credit societies-
(i) the IIlaximumloan admissible to a member;
(ii) the maximum ratesof. interest on loans to members i
(iii) the conditions on which loans may be granted to mem-

bers and penalties formisapplication.of loans so advanced;
(iv) the procedure rorgranttng-extension of time for the repay-

ment of loans and advances;
(v) the consequences .of defaults in payment of any sum clue;
(vi)· the circumstances. under which a loan may be recalled;

(j) in the case of non-credit societies, the mode of conducting
business. such as manufacture, sale, stock-taking and other like
matters;

(k) in the case of composite society, .that-Iato say, society having
both credit and non-credit functions, matters referred to in clauses (i)
and (j) j .

(I) the mode of holding meetings of the general body and of the
committee;

(rn) the procedure fOT expulsion of members:
(n) the manner of making; altering and abrogating bye-laws;
(0) the mode of appointment either by election or otherwise and

removal of'.members of the committee and other officers, if any, their
duties and powers;

(p) the Chairman's powers, duties and functions and his removal
on his losing support of the majority .

(q) the method of recruitmeht, th~.condmons of service and the
authority competent: to. fix, revise<or regulate . the scale of pay and
allowances of salaried officers and servants of the society and the
procedure to be followed inithedisposal of disciplinary cases against
them; -.

(r) the mode: of custody .andinvestment of funds and mode of
keeplngrthevaccotmts and recorda.;

(s) the disposal of net profits ;
(t) the manner in which=penalty should be levied on a member

who is found to be guilty of breach of bye-laws.:
(u) appointment of a provisional committee, where necessary ;
(y) the mode of appointment and removal of the committee and

its powers and duties; . •.... ... ...
(w) the mode of conveningnnnual: and special.igeneral meetings,

issue of notices, and the business which may be transacted there-at ;
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(4:) Farming
society

(5) Housing
Society

(\')) --Processing
sdeiel.v

(7) Producers'
Souiety

(8) Resource
Society

(9) General
society

2
(n) Collective

Farming
Society

(b) 'Joi..J1t Far-
ming
Society.

(a) Tenant
ownership
Housihg
Society

. (b) Tenant -Co-
partnership
Housing
Society

;

(e) Other
Housing
Society

(a) Agriculturn)
Processing
Society

(b) Industrial
Processing
Socio Ly

(a) Industrial
producers'
society.

(b) Labourer's'
Industrial
Society

(c) Agricullural
producer's
Society.

(a) Credit
resource

Society
ib) Non-cr ed it

Resource
Society.

(F) Servic~
resource
Society.

(a) Social

(1) Commercia!

(c) Others.

3

Farming Societies where major
areaol' lands is acquired from
outside agency' for cultivation
by members.
Societies where the major area
of land brought together for
cultivation is held by members.
Housing Societies where land
is held either on lease-hold or
free-hold basis by societies and
houses rare owne-d or are to be
owneclbyrpembers .
.Housing Societies which held
bo Ih lanel and buildings either
on.lease-bold or free-hold basis
and .. all of them to their rnem-
bers.
House Mortgage Societies and
House Construction Societies.

-,~

Societies which process agricul-
tural.. produce like Co-operative

,paddy-huskhig, oil-crushing
. cotton-ginning, fruit-canning
sO-('iptips :

'Tanners' Co-operative.
Society.

Weavers', Carpenters, Potters,
.T'ailors , Brass-maker's Socie-
ties ..
Forest Labourers' Societies and
Labour Contract Societies.

Cattle-breeding, Poultry, Dairy
and Piggery Societies.

Agricultural Credit, Thrift and
Urban Credit Societies.

Seeds and Implements and
" Agricultural Hequirements Socie·

ties.
Service Cooperatives and [-,1ulti-
purpose Cooper-ative societies.'

Better Living Societies and Edu-
calion' Societies.
Insurance and Motor Transport
Societies.
N0\ falling in either of the
above sub-Classes.
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,13.,(.1 ):,~<llpj~~tild#th(tprfn~i!!~qQlL,JJf:,tni!!'.rui:~'i.th¢'~~gis trar •.may ..~y···
serving<a:nbtic~iIiEorrii ~fH".citllllPonasosi~~y't<i IDllke such ameIld~
ment to the. byee;Ia\Ysofthe society as heco.nsiders to be necessary or
desirable', in Its,iiiiel'est,:within, a periQ<;\notexc{!edinH.t'YOmoriths from
•thedn tepfservi¢eqf'notice.' The notice "shall state' the exact amend-
',IDent whicliihe:~ociety; should make ..

(2). Forth~'p:ti~p()se,()£~~b-seCtion (2)of~e~tion,14,·the ..Regi~tr~~
Bhall·sendaCbP»of:th~;Iloticeto.thefeq.era~s()cietyduly notified under
that$1ib~sectJon',*ith:atequestto off~ri.ts.coIllw.¢nt~.oI}the. amendment

., within:such tinie~as;may:be~sItecifie'd:J)Y:h~LJtJ:P.e federal society
".fails ..toofl"t)r,its comm¢i;tt~)VIlhiIJJhe.,sp~cifi~d'J~Ille,itmaY-be pres .
"by the',RiglstrattI1at"the said's6tietyiiasIio"'dhf~cti~n to. the' a u.rerru-mellf.·' . '. . ,. '. ., '. .".

~(3). If;' aHer~~)Il~iderihg thecomments,(}~'theifederaL so.ciety,.·if·
any, the Registrar co.nsid~rs,that tbere isno.obje.ctipn toregistering
theamendment,hesha.p'selld' a writtennotlteinFo.rlll T by registered
'posttotfie registered atldfe~sof thesodetycallingupon it to show
cause in writing; or through a properly autIjorislidrepresentative to;
appea,f before the. Registrar 011 the. date specified, in the notice,. as. to
""hy the proposedame~dment'should not' be registered within the time
specified in' the notice in Form 'H'. ' .

.........(4) After th~~xpiry or'the period ;'pec,i~edin tpc, notice in Form
'H1 and after cQnsideringthe~eply,if imY,Qf.tl1e, society and the views,
~f any, of the federal society on such reply, ..theRegistrar may, after
dulyconsideriiig the'objections Of the society (if any) to. the proposed
'ainendment; register the amendm,ent. .

14. (l)Tll~ name ofll soa~ty.ma;b~.:cb.anged under section 15
.so-however that ,itdoesnot,refert() any. caste or religious denomi-
nation-.and' is. not inconsistent': witI1:tlleob je,G-Ui/of'soceity,

. (2) Every change inthen~meofa. soci~t:y.shan be made by an
amendment o.fitsbyeclawsandshallpeno.tified,iI:l tl).e official Gazette.

-, . .

(3). After the change; in.th.e name isappro.vedbY,the Registrar, the
society shall send the originairegistratioll certificate for amendment
to the Hegistrar who. shall return the same to the society duly amended,
. ' "" "• .-..• ," ! ," .", - ~ - ,',,'. ".'" - : . . .

(4f 1'h~Hegistrar. sh~Ii entertheI:le~n.~mein the register
societies maintained by him; ," - ,.
. - ". r/)') - ,-' -.

...15;U)'1'he change of li~bilitY9tasQd~ty frort-r.unlimitedto
:~#cl'yil~e-y'ersaori~tetllls, Qfmultiplcl,o.f .stI~fe;capit~l"shallpe s.
by passing,ll. resolutio'riiri Jhafbe.b.alf aFageneralmeeting of.the
1,~dt9atip'g:;iribl~ar;'tenrls:JJ1,e.'lllatin~rqf .·.~ha~gingthy ':liability, .
so~.i~ty~1tallgiye thirty days; notice in .",ritlIigof'~llch meeting to.
HsmelllpersaIidcniditors and shall furnish'therewithcopies of
reso,lutiq:q:.proimsed,to.})eIiloved,.af.th.e. meeting:';~fter the resolu
is ~lulY.rnoved';ari~passecf:i .copy thereof' shall be'-sent to the
'i;vithin~lJitty-daysorits .:p:l,ssing,'.·( ..•.....•.••' ............•.•....•.•..•..•...•.••.......•.••.•.
·>.(t).,EyerY.nOJi(;e ..to.py •.•.~ivel1by,the"society,lind.:r ...sub-section
seetioli 16..shallbe:~. s'e~'tby ~()~t::~~h~rti.<;M~it1.S9.t~iof..' ..
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(3) After the receipt of the Registrar's approval under sub-rule ,(2),
the society shall convene a special general meeting by giving notice of
at least 15 clear days to all its members and creditors and pass a resolu-
tion for amalgamation, transfer of assets and liabilities, division or
conversion, as the case may. be by two thirds majority of the members
presentanclvoting at the ITleeting.· The resolution so passed I5ha11
contain the purpose and the fuUscheme indicating how the proposed
amalgamation, transfer ordivisiori or conversion would be useful to the.
society and be given effect to. Where the scheme does not involve
transfer of liabilities of the society to another society, a statement to
that effect shall be made in the application to be made under sub-rule
(1). Where the scheme involves transfer of liabilities of the society,
the society shall give written notice in Form 'J', to all its members,
creditors, and other persons whose interests are likely to be effected
by such transfer. The notice shall also be published in at least one
newspaper in circulation in the district in Which the society's office is
situated and a copy thereof shall be exhibited on the notice board in .
the society's and Registrar's office.

..

..

Provided that, the State Government may, in the case of any
society, dispense with the giving of such notice, regard being had to
the extent of liabilities, the financial position of the society and its
members and other relevant factor pertaining to such society.

(4) Within one month from the-date of notice referred to in sub-
rule (3), the members, creditors and other persons whose interests are
likely to be effected by the transfer of the society's liabilities may

. exercise their option as required by clause (i) of the proviso to sub"
section (1) of section 17 failing .which they shall be deemed to have
assented to the transfer of labilities of the society to another society.

(5) The society shall meet in full or otherwise satisfy all claims of
members and creditors and other interested persons-who exercise the
option.

(6) The society shall submit a report to the Registrar of the action
taken by it and request him to give effect to its decision for amalga-
mation, transfer,c1ivision or conversion by registering the amalgamated
or converted society or the new- society, as the case may be,and
cancelling the registration of the socit ies which have been amalgamated, .
divided or converted;

(7) On receipt of the report from the society under sub-rule (6),
the Registrar shall, after satisfying himself that the procedure has been
properl:yi'ollowed,registerthe' amalgamated, divided or converted
societies and cancel the registration of the societies which have been
amalgamated, divided-or converted,

17. (1) Before issuing any order under sub-section (1) of sedion18
providing for the amalgamation, division or reorganisation of any
society or societies,_ the Registrar shall prepare a draft scheme in respect
of such amalgamation, division or reorganisation stating in particular
the manner in 'which the new committee or committees of the society
or societies resulting from such amalgamation, conversion or reorga-
nisation shall be constituted and the bye-laws which such society or
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(2) Unless otherwise provided by the Registrar in respect of any
particular society, the delegates on the committee or the Board of
Directors, as the. case may be, shall not at any time exceed one-third
of the number of representatives of societies (fl'actionbeing neglected).

23, (1) Where a member of society ceases to be a member thereof.
the sum representing the value of his share or interest in the share
capital of the society to be paid to him or his nominee, heir, or legal
representative, as the case may be, shall be ascertained in the following
manner, namely:-

(i) In the case of a societywHh.iunlimitecl liability, it shall
be the actual amount received 'by the society in respect of
such share or interest;

(U) In the case ofa society 'with limited liability, it shall be
the amount arrived' at bya valuation based on the finan- t,
cial position of the society as shown in the last audited
balance sheet preceding the cessation of membership:

Provided that the amount soascertairtedshall not exceed the ac lua!
amount received by the society in respect of such share or interest.

(2) Where a person is allotted a share by..a. society, the payment
required to be made therefor shall notcxceed the face value of the
share notwithstanding anything contained in thebye~laws of the
society.

(3) When a share is transferred by a member to another member
duly admitted as a member of a societY,thetransferee shall not be
required to pay anything in excess of the value of the share determined
in accordance with sub-rule (1).

2·1. (1) .No transfer of shares shallibe ceff'ective unless:

(a) It is made in accordance with the provisions of bye-laws j

(b) A clear fifteen days' noticedn writingjsgiven tocthe society
indicating-therein the name .of; the proposed transferee his
consent, his application for membership; where necessary, and

_ the value proposed 'to he,.paid.bYthe transferee ;
(c) Allliabilitic~ ofth.etr~!1sfel'oi A~~t6the society are discharged; '7

and' .

(dJ Tli~:harisfel·. is regiStefedirlth~h()oksof the" society.

(2) Any charge ill favour of the society .on the share so transferred :6;

will continue 1.1111essdischarged-otherwise.

25. (1) For the purposeoLtransfer ofllis share or interest under sub-
section (1Jof section 30, a member of a society may, by a document
signed by him. or by making a statement in any book kept for the
purpose by the society, riominateany person or persons. 'Where the
nomination is mac1eby a document, such document shall be deposited
with. the society during thamnmber's lifetime and where the nomina-
tion is made by a staternent., such statement shall be signed by the
member and attested by one.cwitness.

"
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29. (1) Where any member of a society proposes to bring a resolu_
tion for expulsion of any olher member he shall give a. written notice
thereof, to the Chairman of the society. On receipt of such notice or
when the C0n11nittee itself decides to bring in such resolUtion, the consi-
deration of such resolution shall be included in the agenda for the next
general meeting and a notice thereof· shall be given to the member
agains[,vhomsuch resolution is pr.oposed to be brought, -ealling upon
him to be .present at the general meeting; to be held not earlier than a
period of one month from the date of such notice and to show cause
against expUlsion to the general body of members. After hearing the

,member, if present 61' after taking il1t0 •consideration an,Y written
representation wbich he niig:ht have sent, the general body of members
shall proceed to consider the resolution.

(2) When a. resolution passed in accordance with sUb-rule (1) is
sent to the RegIstrar or otherwise, brought to his notice, the Registrar
may consider the resolution and _after making Such inquiries' as he
may deem fit, give his apIJl'ovaLand '. communicate the same to the
society and the member concerned. The resolution shall be effectivefrorn thcclate of' sunIl approval.

'30 .. A member' of asociety or any member of the public may inspect
the folIo wing' c10cumentsihthe office of the'Registrar'''free of charge;
and may obtain certified copies thereof, on payment of the followingfees :-, ,

(i) Application for registration
of a society

(ii) Certificate of registration
50 paise
each

50 paise
each

200 words or 50 paiseless
200 words or 50 paise.less
200 "'orch or 50 paiseJess

200 words or 50 paiseless
200 "roreIs or 50 paiseless

- 200 words or 50 paiseless

200. words or 50 paiseless

200 words' 01'_ 50 paiseless

200 words or 50 paiseless

(i.ii) Bye-laws of societies

l
i
/
j
{

//

(iv) Amendment of bye-laws
of 'a society

(v) CHdel-df cancellation of
the registra tion·of. a
society

(vi) A.udif111einorandum of a
. society

(vii) Annual. balance sheet

Cl

(viii) Order Ul1dersection 88

(ix) Order referring a dispute
I for decision

(x) Order of Supersession of
a committee or rernovn]
of any. member thereof

(xi) Any othej· order against
which an appeal is
..pr()':ided
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behalf by the Registrar, by general or special order,
a sum equal to the amount borrowed by such society
or class of societies, on the security of agricultural
produce or other" goods of such society or its mem-
bers, shall beexcluc1ed from the amount of the actual
liability under this rule.
Any society may incur liabilities in excess of the limit
spocifled in sub-rule (1) by receiving deposits or borrow-
ing loans subject to the condition that the amount
received as deposits or borrowed as loans in excess of
the said limit shall not bs.utillsed in the business of the
society but shall be invested in Government securities.
No society shall borrow against such securities.

36. Except with the previous sanction of the Registrar, the Tripura
State Co-operative Bank Ltd. shall. not incur liabilities exceeding in
total fif'teen times the total amount of its paid up share capital, and all
reserves minus accummulated losses actual bad debts, if any, and'

(2)

overdue interest;
Provided that the Bank may incur liabilities in exceSs of the

af'oresaid limit by receiving deposits or borrowing loans subject to the
condition that the amount received as deposits or borrowed as loans
in excess cf the said limit shall 110t be utilised in the business of the
Bank but shall be invested in Government securities which shall be
deposited with the Reserve Bank of India. The Bank shall not borrow
ag ains t such securities.
Explanation ;- In calculating the total amount of liability for the
purposes of this rule, a sum equal to the amount borrowed by the Bank
on the security of agricultural produce or other goods of the members
of the Bank shall be excluded from the amount of the actual liability
under this rule,

37. Land Development Banks may incur liabilities not exceeding in
total twenty times the total amount of their paid-up share capital,
accummulated reserve and building funds minus accummulated losses.

38. Every society with unlimited liability Shall, from time to time,
fix in a general meeting the maximum liability which it may incur in
loans and in deposits from non-members. The maximum so fixed shall
he subject to the sanction of the Registl'ar; who may at any time reduce
it, for reasons to be communicated by hill to the society in writing,
and may specify a period notbeing less than four months, within which
the society shall comply with his orders, No such society shall receive
any loan or deposit from a non-member, which will make its liability
to non-members exceed the limit. sanctioned by the Registrar.
39. (1) Every society, which has a share capital, shall provide in the

bye-laws Ihemaximum amount of such share capital, the number of
shares into which it is .divided, the class of shares, the face value of each
share of each class and the rights and liabilities attaching to each
class of shares and where the full amount of the share is not payable
on allotinent, the amount and the number of instalments in which it is
l'equirec1to be paid and such other incidental matters.

(2) Any society, .wliich isauthorised under its Bye-laws to raise
funds by the issue of debentures and bonds may, with the prior sanction

••
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(
5
) Except with the general or special permission of the Registrar,

the loan advanced to a member by a society, or to a society by a Bank,
shall be subject to such conditions as may be laid down by the Registrar,
with the approval of the State CO-operative Bank, including the
maximum amount to be advanced and the period of repayment, both
in regard to total advances to memhers and societies as also againstdifferent types of securities.

(6) No society shall carryon transactions on-credit or sanction
trade credit to its members or to non-members except in accordance
with the general directions that may be issued by the Registrar in thatbehalf.

(7) In the matter of grant of loans to societies by State Co-opera;
tive Banks or to members by Primary SOCieties, the Registrar may
lay down with the approval of the State Co-operative Bank, the proce-
dure'regarding receiving applications, assessing credit needs, maJdng
inquiries in respect of the prodUction programme for which such loan
is required and the procedure for finally sanctioning the loan as also
the rates of finance to be followed from year to year and the nature of
enquiries to be made for the purpose of financing of clifTerentcrops
and imposi tion of certain condi tions regarding proper utilisation o£.~
loan and sale of agricultural produce through specified Co-operative;
organisation, before Such finance is granted. .

(8) The Registrar may with the approval of the State Co-operi:lti,ie
Bank by general or special order prohibit or regulate grant of loans
by a financing bank or a society where such grant is considered neither
in the interest of the society nor in the interest of the development of
Co-operativ~ movement on sound lines.

4:3. (1) Every merilher of a society applying for a loan from the
society shall be required to hold shares in such manner and in such
proportion to the amount of loan applied for by him as may be specified
in the bye-laws of the society.

(2) Subject to the maximum limit specified in the bye-laws, a loan
to he granted to a member of a resource society and the period of its
repayment shall be in accordance 'with the standard laid down by the
Registrar in consultation 'with the State Co-operative Bank and the
federal society. A loan in excess of the maximum amount may be
granted to a member with the previous sanction of the State Co-opera-
tive Bank and the federal society to' which the society is affiliated:

Provided that, 'wherethe amaunt of the loan exceeds twice the
maximum limit contained in the byeclaw9, prior sanction of the Regis-trar shall also be obtained.

44. (1) No SOCiety whose objects do not include grant of loan 0.1'
financial accommodation to its. members shall grant loans or sanction
credi t to any member without the sancti.on of the Registrar:

Provided that any society which has, as one of its objects, supply
of goods or serviCes required by members for production purposes,
may supply goods or proVidesel'vices on credit against sufficient secu-
rity on condition that the cost of the gooc1ssupplied 01' services provided
shall be recovetablefrom theaniount of the sale praceeds of the agri-
cultural praduce or other goods PI !)dllced by the member.
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48. (1) A declaration to be made under clauses(a) and (b) of section

50 shall be in Form "0".

(2) A register of such cleclarationsshall be kept by the society in
Form "P".

(3) A charge on any immovable property created by a member in
favour of a society for amounts borrowed or likely to be borrowed by
him, from time to time, shall, subject to the provisions of clauses (c)
and (d) of section 50 continue in force till the person creating the
charge ceases to be a member of tile society.

('1) Where a member of a society creates a charge on his land
or on his interest in any land as. a tenant by declaration under section
50, the society may, if compelled to make use of such property for
the recovery of the loan granted to such member against the security
of such property or interest in the property, utilise the whole or .any
portion of such property which may be sufficient to satisfy the amount
clue with interest and any incidental expenses incurred in that connec-
tion.

(5) Where a charge is created by a member on his land or on his
interest in any land as a tenant by declaration under section 50, the
society shall record or cause to record such particulars of charge in
the Record of. Rights maintained by the Tehasildar of the area where
such property is situated. Such recording of the charge in the Record
of Rights of the village shall be treated as a reasonable notice of such
charge created under section 50.

GHAPTER V.

Propertyand Funds of societies.

49. All loans including interest thereon and recovery charges in res-
pect thereof which are found irrecoverable and are certified as bad
debts, by the auditor appointed under section ,79, shall first be written
off against the Bad Debt Fund and the balance, if any, may be written
off against the Reserve Fund and the share capital of the society.

All other dues and accummulated losses or any other loss sustained
by the society which can not be .recovered and have been certified as
irrecoverable by the auditor may be written oft' against the Reserve
Fund or share capital of the society;

Pro'vide d that-

(a) no bad debts or losses shall be written off without the sanction
of the general body:

(b) before any such. bad debts or losses are so written off the
society, if it is affiliated and indebted to a Co-operative Bank,
shall first obtain the approval of that Bank in writting and
also the approval of he Registrar. If the society is affiliated
but not indebted to the Co-operative Bank and in all other
cases, it shall obtain the approval of the Registrar in writing.
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53. Every society which pays a dividend to its members at a rate of
4 percent or more,shall contribute towards the educational fund of the
State federal society, notified by the State Government, at the following
rates, namely :-

(a) If the rate of dividend for
any year is 4 percent,

(b) If the rate of dividend for
any year is more than 4:
percent, but not more
than 5 percent.

(c) If the rate of dividend for
~ny year is more than 5
percent but not more
than 6 percent.

el) If the rate of dividend is
more than 6 percent, but
not more than 7 percent.

(c) If the rate of dividend is
more than 7 percent, but
not more th an 8 per cen t.

(f) If the rate of dividend is
'more than 8 percent.

1 percent of the net profits of the
year.

l± percent of the net profits of the
year.

1~percent of the net profi ts of the
year.

1i percent of the net profits' of the
year.

2 percent of the net profits of the
year.

2t percent of the net profits of
the year.

Provided that, if the net profits of the society for any year do not
exceed Rs. 200, the society shall not be required to contribute anything
towards the said educational fund for that year.

54. (1) In the case of a society whose reserve fund is equal to or
more than its paid up share capital the Registrar under section 58 (2)
may, by general or special order permit that society to invest that por-
tion of the reserve fund which is in excess of its paid up share capital,
or a portion thereof, in its business.

Provided that, in the case of State Co-operative Banks, the Regis-
trar may, by general or special order authorise such Bank, to invest
fifty percent of their reserve fund in their business.

(2) No society whose reserve fund has been separately invested
or deposited shall draw upon, pledge or otherwise, employ such fund
except with the sanction of the Registrar previously obtained in
writing. .;,

(3) Iuthe case of a society constituted with the object of
Co-operative HOUsing on a Co-partnership basis, the reserve fund may
be utilised for expenditun- on the maintenance, repair, and renewal of
buildings of the society.

(4) In [he case of a processing society the reserve fund may be
utilisec1 in the acquisition, purchase or construction of'Iands, buildings
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(2) No officer of the society shall purchase, directly or indirectly,

any properly of a member of the society sold for the recovery of his
clues to the society.

58. In addition to the disqualification specified in section GG, no
person shall be eligible for appointment or election as a member of the
committee of a society, if he has been held responsible under section
75 or section 88 or has been held responsible for payment of costs of
enquiry under section 83.

59. (1) Within three months from the dale of regis tralion of a socu-ty,
the chief promoter thereof, shall convene the first general meeting c l
all persons {vho had joined in the application for registration of the
society. Where the chief prom~ fails to convene the meeting as
aforesaid, it shall be convened by any person authorisec1 in that behalf
by the Regis trar.

(2) At the first" general meeting the following business shall be
transacted,-

(i) election of a President for the meeting;

(ii) admission of new members ;
(iii) receiving. a statement of accounts and reporting all transactions

entered into by the promoter upto 14 days before the.rneetlng ;

(iv) constitution of a provisional committee until regular elections
are held uncler the rules and bye-laws. The provisional commi-
ttee shall have the s arne powers and functions as the commi-
ttee elected in accordance with the rules and bye-Iaws,

(v) fixing the Iirnit up to which the funds may be borrowed,

(vi) any other matter which has been specially mentioned in the bye-
laws.

60. (1) All general meetings of a society excepting the first general
meeting shall be convened by the Secretary or any other officer autho-
rised by and under the bye-laws to convene such meetings under inti-
mation to the Registrar, whomayattelld such meetings or-authorise
some person to attend such meetings on his behalf. The President of
the society or in his absence the Vice President or, in the absence of
both, a rrrembe r elede.cl by the members present at themeeling shall
preside over the meeting unless the bye-laws specify that the President
of the meeting should be elected by the meeting.

(2) No general meeting shall be held or proceeded with unless the
number of members required to form a quorum as specified in the
bye-laws are present.

(3) The Secretary or any other officer convening the meeting shall
read out the notice convening the meeting anc1the agenda for the'
meeting and then the subjects. shall be taken up for consideration in
the order in which. they are mentioned in the agenda, unless the mem-
bers present, with the permission of the President, agree to change the
order. Unless otherwise specified in the Act, these rules and the bye-
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(d) by publication or by beating of drums, or

(e) by publication through press, and

no lice of the general meeting shall also be afl1xed to the notice board
of the SOCiety and published in such public places of importance as may
he decided by the COlnmittee of the society.

((ii) The notice under sub-rule(5) of rule 60 shall also containinforma Lion regal'cling_

(a) the number of vacancies to be filled up by election,

(b) the area of Ihe-cons tituency, if any, from whiCh members
are La be ejected, and

(c) the date on which, the place at which and the hours
between which the poll will take place.

(iii) No member shall be eligible to vote at an election unless he,
Was H member of a society on the date thirty days prior to the date
fixed for poll and qualified in accordance with the provisions of the
Act, these rules and the bye-laws to vote at the election on the saidelate. .

(4) The nomination of candidates for election shall be made at
the meeting. The presiding ofl1cer shall decide the objections, if any,
which may be macIe at the time, to any nomination after making such
summary enquiry. as he thinks necessary and announce the name or
names of the eligible canclidate or candidates so nominated.

(6) If for any area or constituency for which election is to be
helel, the number of candidates in respect of whom valid nomina'tions
have been made does not exceed the number of c8udiclates to be elected
for that area or constituency, the candidates for Whom valiclnomina_
tions have been made shall be deemed to have been elected for the
arca or conslituencY,as the case may be, and the Presiding Ofl1cer at
the meeting shall make a declaration to that effect.

(6) If the number of candidates for any area orcolistitucncy
eXCeeds the number of candidates to be elected, the Presiding Ofl1cer
shall arrange for taking a. poll. The presidil1g officer may appoint
one or 1110re polling ofl1cer as may be necessary.

(
7
) The committee shall provide the Presiding officer with ballot

papers and such other articles as may benecessal'Y for the conduct ofthe election.

(8) The hallot papers shall contain the names of the candidatesand Ihe seal of the society.

(9) The polling hooth shall be So constructed that the members
can record their voles screened from observation by others. .

(10) The member shaIl1l1ake the mark X on the ballot paper issued
to him against the name or names of the candidate or candidates for
whom he desires to vote and put thehallot paper in the baUot boxv;r!th the utmost secrecy.
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52. (1) The election of President, Vice-President, Treasurer or
any other officer by whatever name he is designated shall be by ballot
in the manner specified in this rule.

(2) As soon as the members' of the committee have been elected
the president of the society shall arrange to convene a meeting of the
members of the committee for the purpose of election of the ofTicers

(3) The meeting shall be presided over by the President of the
society, if he is not a candidate for election or any other member
of the committee not being a candidate for election chosen by the
committee (both being hereinafter in this rule referred to as 'the Presi-
cling officer) for the purpose,

(4) The nomination of candidates for election shall be made at
the meeting. The presiding officer shall decide the objections, if any,
which may he made at the time, to any nomination after making such
summary enquiry as he thinks necessary" and announce the name or
names of the eligible candidate or candidates so nominated. '

(5) Where there is not more than one valid nomination- for any
office, the presiding officer shall declare the candidate in respect of
whom the nomination paper has been received duly elected to such
ofl'ice.

(6) 'Where there is more than one valid nomination for any office,
the presiding officer shall forth-with arrange for taking a poll by pro-
viding the ballot papers and ballot box. The member shall make the
mark X in the ballot paper against the name or names of th« candi-
date or carid id atcs forwhom he desires to vote and put the ballot
paper inlo the ballot box with the. utmost secrecy.

(7) As soon as all the members present have recorded their votes.
the Presiding officer shall open the ballot box in the presence of the
members, count the yates and announce the results of election with
the number of votes secured by each.

(8) The proceedings of the meeting with the results of the elec-
tion shall be recorded in the minutes hook of the society and attested
by the Presiding officer.

(9) The ballot papers and other vrccords shall be secured in a
container which shall be affixed with the seal of the society and of
the carid id ates who desire to affix their seals and they shall be
preserved fotfhre« months from the date -of election. They shall be
destroyed after that period, if no dispute relating to 01' in connection
.with the election is referred to, the Registrar.

53. (a) Wit hin th ir ty clays of the close of every Co-operative year,
or within such extended. period, as may be specified by the Registrar,
in the case of any society or class of societies, the committee of eyer)
society shall prepare annual statements of accounts showing i->

(1) receipts and clishursemcnts during the previous co-operative
year,

(ii) the profit and loss account for theyear, and
(iii) the balance sheet as at the close of the year.
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(4) Notwithstanding anything contained in the bye-laws regarding
holding of any meeting of the society, the Registrar may by special
01' general order specify the procedure for holding meetings of the
committee appointed by him under clause (a) of sub-rule (1).

(
5
) ImmecliatelYafter the appointment of a new committee or

an Administrator or Administrators under sub-rule (1), the committee
in whose place such appointment is made and officers of the society
shall give the n ew committee· or the Administrator or Administrators,
as the case may be, the Charge of the Property, documents andaccounts of the society.

••;'l,lfl:

(i7. Every soci~ty shall keep the following accounts and l.ooks ;_._

(
1
) A regis ler cf members including persons nominated under
section 40 in Form "L".

(2) A registrar of shares,

(.'3) A register of debentures and bonds (where capital is raised
by (1ehen tures and bonds).

(4) Minute book recording proceedings of general meetings.

(5) Minute bool. recording proceeding of committee meetings.
(6) Cash book.

(7) General ledger and personal ledger.
(8) Stock register.

(9) Property register.

(10) Register of audit objections and their rectifications.

(11) Such otheracCollnts and books as from time' to time be
specified by the Registrar by special or general order for any
society or class of societies.

68. All registered societies classified by the Registrar as Co-uperalive
Bank or any other Bank with a working capital of more thatl
Hs. 50,000/- shall submit to that Officer a quartely financial state111ent
in the form specified by the Regislrar for the quarters ending 31st
March, 30th June, 30th September and 31st' December not later than
15th April, 15th JUly, 15th October, 15th January respectvely.

tl

69. (1) In addition to the periodical financial statements referred to
in rule 68, the Registrar may by special or general order require any
society to furnish to him any 0 ther returns in such forms as may be
specified by him, on such dateor elates or at such interval or intervals
as may be specified by him, in the order. . The salaried officers of the
society shall be responsibj., for the submission of these returns on
clue dates. If there are no salaried officers of the society or if the
executive functions, are attended to by the Chairman or any other
member of the committee in an honorary capacity, the returns shall
be submitted by the Chairman or such member of thecornmiltee.
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(2) On failure of the society to furnish any returns on clue elates,
theH.egistrar may, after giving due notice to the person Ol'vcrS'ons
responsible for the submission of the same , depute an employee of
the Co-operative Department or of the federal society to which the
society is affiliated to prepare the return or' returns' and submit it or
them to him. The members of the committee and other officers of
the society shall furnish to the employee of the Go-operative Depart-
ment or of the federal society entrusted with the work, all information
necessary for preparing the return or returns. The expenses incurred
by the Registrar in getting such return or returns prepared shall be ~
borne by the society and shall be recoveree} I'rorn the society under
section 75 as if they were an. arrear of land revenue.

10.(1) Where taking possession of books, documents securities
cash or other properties of a society is considered necessary and where
taking of such possession is resis led or obstructed, the Registrai', the.
Liquidator 01' any other person entitled to the same may take or cause
l.o be taken orclerfor seizing the books, documents, securities, cash
or other properties of the society, as the case may be, in the manner
provided in section 76.

(2) Any pers,on appointed by the Registrar as a Liquidator of a
society or any person authorised by the Registrar to audit the
accounts of a sociely under section 79 or any person authorised by
the Hegistrar to hold an enquiry into the constitution, working and
financial condition of a society under section 81 or any person au tho-
risecl by the Registrar to inspect the books of a society under section
82, shall, in cases where the misappropriation of funds, breach of
trust or fraud has ·been conllnittec1 or where it is suspected or appre-
hended that the books, documents, securities, cash or 0 ther properties
of a society are likely to be tempered with or destroyed or removed
and where taking 'of possession of such books, documents, securities,
cash or other properties is considered necessary, shall follow the same
procedure, with the previous permission of 'the Registrar, as is laid
clown in section 76 for the purposes of obtaining such possession.

CHAPTER-VII.

Audit, Inquiry, Lnspctioti atul Supervision .

71. (1) The audit of accounts of societies shall be conducted by
Departmental Auditors, appointed by the Registrar from time to time
all. such terms and conditions as he deems fit :

Provided that any society or. class of societies notified by the
Registrar may get t.heir accounts audited by an Auditor selected from
the panel of certified auditors maintained by the Registrar and pub-
lished by him in the Official Gazette,
Explanation:- For purposes of this rule, "a certified auditor"
includes, :-

(a) a chartered Accountant within the meaning of the Chartered
Accountants Act, 1949,
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(b) a person who holds a Government Diploma in Co-operative
accounts or a Government diploma in ·Co~operation anclaccountancy, or

(c) a person who has sen~ed as an auditor in the Co~operative
Department of the State Government, ancI whose name has
beeninclucled by the Registrar in the panel of certified audi-
tors maintalnecIancl published by him in Official Gazette at
least once in every three years.

(2) The audit under section 79 shall in. all cases extend back to
the Ias t elate of the previous audit and shall be carried out upto Ih o
last elate of the Co~operative year imnledialely preceding the audit
01' whEre the Registrar' so directs in the case of any particular society
or class of SOCieties, such other da te as may be specified by theRegistrar.

(3) The auditor shall submit an audit memorandum [0 the society
and to the Registrar in the Form specified by the Registrar, on th o
accounts examhied by him and on the balance sheet and profit and
loss account as on the elate and fOI' the periocluplo which the ,1Ccounls
have been audited; and shall stale whether in his opinion and to the
best of his informatio11 and according to the explanation given [0

him, the said accounts give all the information required by the Act
in the manner so required and give true and fair view,'--c-

(i) in the case of the balance sheet, of the state of society's
affairs as at theencl of the financial year or uny other sLlbse-
quentdate uplo which the accounts are made 1,.lPand exa-
mined by him, and

(Ii) in the case of the profit and loss account, of the profit or loss
for the financial year, or the period covered by the audit, as
the case may be.

(4) The audit memorandum shall state,-

(i) whether the auditor has obtained all the information and
explanations which to the best of his knowledge and belief
wexe necessary for the purpose of his audit;

(ii) whether in his opinion proper books of accounts, as required
by the Act, these rules and the bye~laws of the SOCiety have
lJf(;n kept byt11e society so far as it ap}J()'ll" from the examinn.
tion .of these books; and .

(iii) whether the balance sheet ancI profit and loss account exa-
mined by him are in agreement with the bco ks of accounts
and returned of the society.

(5) Where any of the matters referred to in sub~rule (il) are
answered in the negative 01'/ with a qualification, 'theaudir memorandum
shall specify the reasons for the answer.

(6) The audit memorandum shall also con lain schedules with
particulars of ,-
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(2) A copy of every order authorising inquiry under section 81
or inspection under section 82 shall be supplied to the federal society
or financial bank or society to which the society in respect of which
the order is issued is affiliated.

(3) If the inquiry or inspection cannot be completed within the
time specified in the order referred to in sub-rule(l), the person eon-
ducting the inquiry or inspection shall submit an interim report
stating the reasons for failure to complete the inquiry or inspection
and the Registrar, if he is satisfied, grant such extension of time for
the completion of the inquiry or inspection as he may deem necessary
or he may withdraw the inquiry or inspection fr orn the officer to whom
it is entrusted and hold the inquiry or inspection himself or entrust it

to such other person as he deems fit.
(4) On receip t of the order referred to in sub-rule (1) the person

authorised to conduct the inquiry or inspection shall proceed to exa-
mine the relevant books of accounts and other docnments in possession
of the society or any of its officers, members, agents or servants and
obtain such information or explanation from any such officers, mem-
bers, agents or ~ervantsof the society in-regard to the transactions and
wor-k ing of the society as he deems necessary for the conduct of such
~nC[uiry or inspection, ,..

(5) The person authorised to conduct the inquiry or inspection
shall submit his report to the Registrar, on all the points mentioued
in the order referred to in sub-rule (1), The report shall contain his
findings and the reaS011S fheref'or isupported by such documentary or
other evidence as recorded by him during the course of his inquiry
or inspection. He shall also specify in his report the costs of the
inquiry or inspection together with reasons ancI recommend to the
Hegistrar the manner in which the entire cost or a part thereof may
be apportioned, amongst the parties specified in sub-see tion (1) of sec-
tion 83. The Registrar shall pass such orders thereon as may be consi-
dered just after giving a reasonable opportunity of being heard to the
person or persons concerned.

((j) The costs of the inquiry or inspection apportioned by .the
Registrar under sub-section (1) of section 83 shall be recovered as
provided in section 84. The Registrar may direct that such costs or
any part thereof shall be paid in the first instance from the funds :J

of the society or in case of inspection, from the amount deposited
by the dec1iiol' underclause (b) of sub-section (1) of section 82 and
then recovered and repaid to the society or the creditor. as the case
may be.
74. (1) On receipt of a report referred to in section 88 or' otherwise
the Registrar or any other person authorised by him may make such
further inquiries as he may deem necessary regarding the extent to
which the person who has taken any part in the organisation or
management of a society or'any deceased, past or present officer of
the society has misapplied or retained, or become liable or account-
able for, any money. or property of the society, or has committed
misfeasance or breach of trust in relation to the society.

(2) On the completion of the further inquiries under sub-rule (1),
where necessary, the Registrar or the person authorised by him shall
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76. Every Co-operative society shalLpay to the State Government a
fee for the. audit of its account for each co-operative year under sub-
section (7) of section 79 as provided below-t-v

(a) No society should be levied audit fee if it does not complete
3 Co-operative years of working.

(b) A credit type of society, a society for scheduled caste or
scheduled tribe or a cottage inc1ustrysocietyor .afarmiilg society
should not be levied audit fees if' theirtlJT110Ver does not exceed
Rs. 20,000/- only.

(c) For all other societies Audit fees are levied at the following
rates :~

(i) Agricultural Credit Societies :~Foi' an \vorking capital
exceeding 20 (twel1ty)" thousand rupees@ 1/16t11 percent.

(ii) Agricultural Non-Credit Societies :~For the first 1 (one)
lakh of rupees oftum over , .. 1/16th percent.
for a turnover between 1 Iakh and 3 (three) lakhs of rupees.
for the first 1 lakh 1/16 percent,
for the rest . 1/32 percent.
for a turnover above rupees 1/64 percent.
3 (three) lakhs

(iid) For all N011-agricultural Societies s->
for the first 20 (twenty)
thousand working capital
Exceeding 20 (twenty)
thousand of rupees

(iv) For all types of Cooperative
Banks including Land Deve-
lopment Bnnk.
for the first 1 (one) lakh
of working capital
for 'working capital
from 2 (twO) lakhs to
5 (five) lakhs

1/4 percent,

1/8 percent.

1/8 percent.

1/32 percent,

Amount execeeding 5 (five)
lakhs of working capital .. 1/64 percent.

subject to a maximum of Rs. 1,000/·

(v) Housing Societies.r->
for a turnover upto
1 (one) Iakh
for a turnover from
.1 (one) lakh to 5 (five) lakhs

for a turnover after

1/16 percent.

1/32 percent .

5 (fh~e) lakhs
Note :~A turnover in a Co-operative

toHows .:-

... 1/64 percent.
society to be calculated as

,\
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(a) In case of purchase & Sale and Sale societies and as well
as Societies eng;lged in sale , business, turnover will mean
sales only.

(b) In case of Banks and Credit Societies, the total of debts
will mean working capital.

(c) In case of Housing society, the total of debts in a year will
mean working capital.

CHAPTER VIII

DISPUTES AND ARBI1'RATION

77. A reference of a dispute under section 92 shall be made in-
writing to the Registrar in form "S". Wherever necessary, the
Registrar may require the party referring the dispute to him to
produce a certified copy of the relevant records on which the dis-
pute isbasecland such ,other statements or records as may, be
required by him, before proceeding with" the consideration of such
reference.

78. (1) The Registrar may, by general or special order, appoint
-any person to be his nominee for deciding disputes arising in any
one or more societies situated in such areas and for such period as
may be specified in the order.

(2) The Registrar may, by order, appoint a board of nominees
consisting of two or more nominees appointed under sub-rule (1),
for deciding disputes arising in any any or more societies within
such area and for such period as maybe specified in the order.

(3) Where a board of nominees is appoiritedr under sub-rule
(2), one of the 'nominees on the' board shall be appointed bX the
Registrar to be the Chairman of the board, who shall fix the date,
.Tirne and place of hearing disputes referred to the boardancl carry
out necessary correspondence in connection with the disposal of
such disputes.

79. (1) When any dispute is referred to the Registrar's nominee or
to a hoard of' nominees for decision and is not decided by him or it
within two, months or such 'further period as the Registrar may
allow, the Registrar may withdraw the dispute from the nominee or,
as the case may be, the board of nominees and decide the dispute
himself or refer it again to another nominee or a board of n orninees
for decision.

(2) The Registrar or his nominee or the board of nominees
shall record rin English or in Bengali the evidence of the parties to
the dispute and' witnesses who attend. and upon the evidence so
recorded, and upon consideration of any documentary evidence pro-
duced by either party, a decision in writing shall be given. Such
decision shall be pronounced either at once or on some future date
of which due notice shall be given to, the parties.

(3) Where any party duly summoned to atl end the proceeding
fails to appear,the dispute may be decided exparte.

~-
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(4) In deciding the disputes, where there is no unanimous deci-
sion, the opinion of the majority of the board of nominees shall
prevail. 'Where the opinion of the nominees on the board is equally
divided, the opinion of the Chairman cf the board shall prevail.

(5) Any award made, decision given or order passed by the
Registrar's nominee or Board of nominees or a person authorised
under section 88, shall be sent by him or by the Chairman of the
Board with all the papers and proceedings of the dispute to the
Registrar within 15 days from the date on which it is made, given
or passed.

80. (1) The Registrar, his nominee, or the Chairman of the Board·
of nominees may issue summonses or notices at least fifteen days
before the -date fixed £'01' hearing of the dispute requirin§',-

(i) the attendance of the parties to the dispute and of witnesses,
if any; and .

(ii) the production of all books and documents relating to the
matter in dispute.
,

(2) Summonses or notices issued by the Registrar or his nominee
or the Chairman of the board of' nominees may be served through any
employee of the 'Co-operative Department or of a federal society or
through the Chairman or Secretary of the society or by registered
post with acknowledgement due. Every person .or society to whom
surnrnorises or notices are sent 'for service shall be bound to serve
them within a reasonable time.

(3) The officer serving a summons or notice shall, in all cases
in which summons or notice has been served.vcndorsc ·01' annexe or
cause to be endorsed on or annexed to, the original summons or
notice, a return stating the time when. and the manner in which.
the summons or, as" the case may be, notice was served, and the
name and address of the person (if any) identif'yirig the person served
and witnessing the delivery or tender of the summons or the notice.

(4) The Officer issuing summons or notice may examine the
serving officer on oath or cause him to be so examined by such
officer through whom it is served and may. make such further inquiry
in the matter as he thinks fit; anctshall either declare that the
summons or, as the case may be, .notice .has been duly served or
order it to beservecl in such manner. 'as lie thinks fit.

(5) The mode of serving summonses and notices as laid clown
111 sub-rule (1) to (4) shall mutatis mutandis apply to the service
of summonses. or notices- .

(i) issued by the Registrar or the person authorised by him,
when acting under section 81, 82 and 88..

(ii) issued by an auditor, when acting under section 79, or
(iii) issued by a liquidator, when acting under section 108.

Sl. Where any claim or objection has been preferred against the
attachment of any property under section 97, «in the ground that
such property is not liable to such attachment, the Registrar, his
norniriee or board of nominees shall investigate into the claim or
objection and dispose it of on merits: -

'tl
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Provided that no such investigation shall' he made when the
Registrar or his nominee· or board of nominees considers that the
claim or objection is frivolous.

82.(1) Where the property to be attached is movable property,
other than agricultural produce, in the possession of the debtor, the
attachment shall be. made by actual seizure and the attaching officer
shall keep the property in his own custoclyor in the custody of one
of his subordinates, or of a Receiver, if one is appointed under sub-
rule (2) and shall be responsible for the clue custody thereof:

Provided that when the property seized is subject to speedy and
natural decay, or when the expense of keeping it in custody is
likely to exceed its value , the attaching officer may sell it at once.

(2) Where it appears Lo the officer ordering conditional attach-
ment under section 97 to be just and convenient, he may appoint a
Receiver for the custody of the movable property attached under
that section and his duties and liabilifies shall be identical with
those of a Receiver appointed under order XL in the First schedule
to the code of Civil Procedure, 1908.

(3) (i) "Where the property to be attached is immovable, the
attachment shall be made by an order prohibiting the debtor from
transferring or charging the property in any way, and all persons
from taking any benefit from such transfer or charge.

(ii) The order shall be proclaimed at S0111e place on, or
adjacent to, such property by beat of drum or other customary mode,
and a copy of the order shall be fixed on a conspicuous part of
the property, and where the property is land paying revenue to' the
State Government, also in the offiee of the Collector of the District
and in the office of the Tehsildar 01' any other Revenue Officer within
whose jurisdiction the property is situated.

83. The procedure laid down in rules
mutandis apply for attachment and sale
tion of. any se~~~:en by a person
proceedings /1 ~.\!lJ]lI. .' ..\. " . '~~'(I..'~:;'ll.j)
. \. {fit_lIC;tJ!! .

\~ _\lii1%:l 2'
84. The Registdtf" , . iquidator when acting under clause (a) of

section 101 shall, at the time of signing a certificate affecting any
property, issll.e a proclamation in Form "T" and in the case of
immovable property shall also forward a copy of the proclamation
to the Tehsildar or any other Revenue Officer within 'whose jurisdic-
tion the property situated, who shall cause an entry about such
certificate to be made in the Record of Rights.

82 and 85 shall mutatis
of property for the realisa-
in the course of execution

85. (1) Every order or award passed by the Registrar, or the person
authorisecl by him or his nominee or hoard. of nominees under
section 97 or 98 shall he forwarded· by the Registrar to the society
or to the party concerned, with instructions that the society or, as
the case m ay be, the party concerned should in tim ate execution
proceedings forthwith according to the, provisions of section 101.

----~----
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(2) If the amount due under the award is not forthwith reco-
vered, or the order thereunder is not carried out, it shall be for-
warded to the Registrar with an application for execution alongwiU1
all information required by the Registrar, for the issue of certificate
under section 101. The applicant shall state whether he desires
to execute the award by a Civil Court or through the Collector as
provided under section 101 or through the Registrar as provided

under section 155.
(3) On receipt of such application for execution, the Registrar

shall forward the same to the proper autHority for execution along
with a certiHcate issued by him under section 101 and a proclama-
tion issued under rule 82 in the manner prescribed therein.

(4) Every order passed in appeal under section 100 shall also l>'

be executed in the manner laid down in sub-rules (2) and (3).

86. Subject to the provisi,on of section 101, the Registrar may, by
an order in writing specially authorise any officer of the Co-operative
DeparLment or any officer of a federal society or a Co-operative
Bank, on an applicatioin made by it, to call for and send awards
or orders ,obtained by any society 'for execution. The society or
societies in respect of which these powers are to be exercised shall

be specifled in the order.

87. (1) When in execution of an order sought to be executed under
section 101 any property cannot be sold for want of buyers, if such
pr,operty is in the possession of the defaulter or of some person on
his behalf, or of some person claiming it under a title created by the
defaulter subsequent to the iMue of the certificate by the Registrar
or Liquidator under clause (a) or (b) of the said section, the officer
conducting the execution shall as soon as practicable report the fact
to the Court or the Collector or the Registrar as the case may be; and
the society applying for the execution of the said order.

(2) On receipt of report under sub-rule (1), the society may,
within six months from the date of the receipt of the report or
within such further period as may for sufficient reasons be al10wed
in any particular case by the Court or the Collector or the Registrar,
submit an application in writing to the. Court, the Collector or the
Registrar, as the case may be, stating whether or not it agrees to
take over such property.

(3) On receipt of an application under sub-rule (2), notices shall
be issued to the defaulte_r and to all persons known to be interested
in the pr,operty, including those whose names appear in the Record
of Rights as persons holding any interest in the property, about the'

intended transfer.

(4) On receipt of such a "notice, the defaulter, or any person
owning such property, or holding an interest therein by virtue of
a title acquired, before the date of the issue of a certificate under
section 101, may, within one month from the date of the receipt of
such notice, deposit with the Court or the Collector or the Registrar,
for payment to the society a sum equal to the amount due under
the order sought to be executed together with interest thereon and

I 0
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such additional sum for payment of costs and other incidental
expemes as may be determined in this behalf by the Court or the
Collector or the Regi~trar, as the case may be.

(5) On failure of the defaulter, or any person interested, or any
perl!On holding any interest in the property, to deposit the amount
under sub-rule (4), the Court or the Collector or the Registrar, as the
case may be, shall direct the property to be transferred to the
society on the conditions stated in the certificate in Form "U".
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(6) The certificate granted under sub-rule (5) shall state
whether the property ill transferred to the societv in full or partial
satisfaction of the amount due to it from the defaulter.

(7) If the property is transferred to the society in partial satis-
facti,on of the amount due to it from the defaulter, the Court or th€
Collector or the Registrar, as the case may be, shall on the produc-
tion by the society of a certificate signed by the Registrar, recover
the balance due to the society in the manner laid down in section
101.

(8) The transfer of the property under sub-rule (5) shall be
effected as follows :~ .

(i) In the case of movable pl'operty-
(a) where the property is in the posse~sion of the defaulter

himllelf or has been taken possession of on behalf of
the Court or the Collector or the Registrar, it shall be
delivered to the society;

(b) where the property is tn the possessiory of some person
on behalf of a defaulter, the delivery thereof shall be
made by giving notice to the person in posses1:ion,
directing him to give actual peaceful possession to the
society, and prohibitLng him from delivering possession
l'lf the property to any. other person.

(c) the property shall be delivered to a person authorised
by the society to take possession on behalf of the
society;

(ii) In the case of immovable pI1operty-
(a) where the property is growing 01' standing crop, it may

be deUvered to the society before it is cut and gathered
and the society shall be entitled to enter on the land,
and to do all that is necessary for the purpose of
tending and cutting and gathering it "

(b) where the ·property is in the possession of the defaulter
or of some person on his behalf or some person. claim-
ing under a title created by the defaulter subsequent
to the issue of a certificate under section 101, the Court
or the Collector or the Registrar, .as the case may be.
shall order delivery t,obe .made by putting the society
or any person whom the society may appoint to receive
delivery on its behalf in aetual possession of the pro-

_______ 1-



(c) where the property is in the possession 0'£ a tenant or
other person entitled to hold the same by a title
acquired before the date of issue of a certificate under
section 101, the Court or the Collector or the Registrar,
as the case may be, shall order delivery to be made
by affixing a copy of the certificate of transfer of the
property to the society in some conspicuous place on
the property and proclaiming to such person by beat
of drum or other customary mode at some convenient
place, that the interest of the defaulter has been trans-
ferred to the society.

o
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perty and if need be by rern ovlrig any person who
illegally refused to vacate the same;

(9) The society shall be required to pay expenses incidental to ",.
sale including the cost of maintenance of live-stock, if any, according
to such scale as may be fixed by the Registrar from time to time.

(10) 'Where land is transferred to the society under sub-clause
(a) of clause (ii) of sub-rule (8) before a growing or standing crop is
cut and gathered, the society shall be liable to pay the current years'
land revenue on the land.

(11) The society shall forthwith report any transfer of pro-
perly under sub-clause (b) or (c)· of clause (ii) of sub-rule (8) to the
Tehsilrlar for information and entry in the Record of Rights.

(12) The soceity to which property is transferred under sub-rule
(5) shall maintain for each such defaulter a separate account showing
all the expenses incurred including payment to outside encumbrances,
land revenue and other dues on the property and all the income
delivered from it.

(13) The society to which property IS transferred under sub-
rule (5) shall use its best endeavour to sell the property as soon
as practicable to the best ac1avantages of the society as well as that
of the defaulter, the first option being always given to the defaulter,
who originally owned the property. The sale shall be subject to
confirmation by the Registrar. The proceeds of the same shall be
applied to defraying the expenses of the same and other expenses
incurred by the society and referred to in sub-rules (9) and (12) and
to the payrnerit of the arrears clue by the defaulter under the order
in execution, and the surplus (if any) , shall then be paid to the
defaulter.

(14) Until the property is sold the society to which the pro-
perty is trnnsf'erred under sub-rule (5) shall use its best endeavours
to lease it 01' to make any other use that can be made of it so as to
derive the largest possible income from the pr-operty.

(15) When the society to 'which property is transferred under
sub-rule (5) has realisecl all its dues, under the order in execution
of which the property was transferred, from .the proceeds of
management of the properly" tIle properly. if unsold, shall be res-
torcd to the defaulter.
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88. (l)'Vhere the dispute has been referred to the Registrar or his
nominee or the board of nominees under section 95, the Registrar
.may require the party or parties to the dispute to deposit such sum
as may, in his opinion, be necessary to meet the expenses including
p ayrncnt of fees to the Registrar or his nominee or the board of
nominees.

(2) The Registrar or his nominee or the Board of nominees
shall have power to order the fees and expenses of determining the
disputes to l~e paid by the society out of its funds or by such party
or parties to the dispute, as he or it may think fit, according to the
scale laid down by the Registrar, after taking into account the
amount deposited uncler sub-rule (1).

(3) The Registrar may by general or special order specify t!}e
scale of fees and expenses to be paid to him or to his nominee or
the board of nominees.

CHAPTER IX

LIQUIDATION

89. No appeal from a member under section 107 shall be enter-
tained unless it is accompanied by Rs. 25/- or such higher amount
not exceeding Rs. 5001- as may be directed by the appellate autho-
rity as security for the costs of hearing the appeal.

90. The following procedure shall be adopted for the appointment
of the Liquidator and for the exercise of his powers namely:- ~

(1) The appointment of the Liquidator shall be notified by the
Registrar in the Official Gazette.

(2) As soon as may he after an order is issued under section
105, the Liquidator shall take over the custody and control
of all the properly, effects and actionable claims and books,
records and other documents pertaining to the business of
the society and continue to hold custody and control there-
of until the interim order is vacated.

(3) Where order is vacated, the Liquidator shall take action
in accordance with the provisions of sub-section (5) of
section 106.

(Ll) The Liquidator shall, after settling the assets and liabilities
of the society as they stooel on the elate on which the order
for winding up is made, proceed to determine the contri-
bution to be made 01' remaining to be made to the assets
of the society by persons and estates referred to in clause
(h) of section 108 and by order call upon each of them
to pay the amount specified in the order as contribution
and as costs of the liquidation determined under clause (k)
of section 108. Every such order shall be SUbmitted for
approval to the Registrar, who may modify it or refer it
back to the Liquidator for furlherinquiry or othercactlon
or may Iorward it for execution under section 101.
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88. (1) 'Vhe1'e the dispute has been referred to the Registrar or his
nominee or the board of nominees under section 95, the Registrar
)nay require the party or parties to the dispute to deposit such sum
as may, in his opinion, be necessary to meet the expenses including
payment of fees to the Registrar or his nominee or the board of
nominees.

(2) The Registrar or his nominee or the Board of nominees
shall have power to order the fees and expenses of determining the
disputes to be paid by the society out of its funds or by such party
or parties to the dispute, as he or it may think fit, according to the
scale laid down by the Registrar, after taking into account the
amount deposited under sub-rule (1).

(3) The Registrar may by general or special order specify tge
scale of fees and expenses to he paid to him or to his nominee or
the board of norn in ees ,

CHAPTER IX

LIQUIDATION

89. No appeal from a member under section 107 shall be enter,
tained unless it is accompanied by Rs. 25/- or such higher amount
not exceeding Rs. 500/- as may be directed by the appellate autho-
rity as security for the costs of hearing the appeal.

90. The following procedure shall be adopted for the appointment
of the Liquidator and for the exercise of his powers namely:- ,

(1) The appointment of the Liquidator shall be notified by the
Registrar in the Official Gazette.

(2) As soon as may be after an order is issued under section
105, the Liquidator shall take over the custody and control
of all the properly, effects and actionable claims and books,
records and other documents pertaining to the business of
the society and continue to hold cus tody and control there-
of until the interim order is vacated.

(3) Where order is vacated, the Liquidator shall take action
in accordance with the provisions of sub-section (5) of
section 106.

(Ll) The Liquidator shall, after settling the assets and liabilities
of the society as they stood on the date on which the order
for winding up is made, proceed to determine the contri-
bution to be made or remaining to be made to the assets
of the society by persons and estates referred to in clause
(h) of section 108 and by order call upon each of them
to pay the amount specified in the order as contribution
and as costs of the liquidation determined under clause (k)
of section 108. Every such order shall be submitted for
approval to the Registrar, who may modify it or refer it
back to the Liquidator for f'ur lh er inquiry or other action
01' may forward it for execution under section 101.
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them in proportion to the share capital held by each of such mem-
bers or in any other suitable manner sanctioned by the State
Government.

92. The creditor of a society, which is being wound up, may
apply to the Liquidator, for payment of interest on any debt due
from the society upto the date of the Registrar's order for winding
up. The rate at which interest shall be paid shall be in the case
of Tripura State Co-operative Bank Ltd. or a Co-operative Bank
permitted by the Registrar to finance societies, the contract rate
and in any other case the rate which may be fixed by the Registrar
which shall not exceed the contract rate:

Provided that if any surplus assets remain after all the liabjJi-
ties, including liabilities on shares, have been pard off, further
interest on such debts at a rate to be fixed by the Registrar but not
exceeding the contract rate may be allowed to the creditors from
the date mentioned above upto the date of the repayment of the
principal.

93. (1) When an order directing a society to be wound up is
issued under section 105 and no Liquidator is appointed,
the officers of the society which is wound up shall, within
15 clays of the publication of the order in the Official
Gazette, send by registered post or railway parcel, the
records and books of the society to the Assistant Registrar
or Deputy Registrar concerned or hand over the same to
the departmental local auditor.

(2) As soon as may be after the affairs of a society for which
a Liquidator has been appointed have been wounel up and
an order cancelling the registration is made under section
21, the Liquidator shall forward all the books and records
of the wound up society, .and all his own papers and pro-
ceedings, by railway parcel or by any other means to the
Assistant Registrar or the Deputy Registrar concerned
together with an account Of his expenses, showing how the
balance has been disposed 01', and attaching the receipt of
the person to whom it was handed over.

(3) All the books and records of a society, whose registration
has been cancelled, and the proceedings of liquidation,
'shall be destroyed by the Assistant Registrar or the Deputy
Registrar, as the case may be, after the expiry of two years
from the date of the order cancelling the registration of
the society.

CHAPTER X

Co-operative Land Development Banks
94. (1) All applications for loans from a Land Development Bank

shall be made in the form prescribed by the State Land
Development Bank with the approval of the Registrar.
The form shall among other things contain a list of docu-
ments which are required to be submitted for purposes
of dealing with the application.
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(2) Every Co-operative Land Development Bank shall keep
sufficient stock of printed copies of the forms of loan
application and shall supply them to the intending
borrower on payment of such fees as may be specified,
from time to time, by the Co-operative Land Development
Bank, with the approval of the Registrar.

(3) Every Co-opera live Lanel Development Bank shall specify,
from time to time, the name, deSignation and address of
the Officer, who shall receive all loan applications from the
intending borrowers.

(4) The application together with copies of necessary docu-
ments and the amount of all fees specified by the Co-
operative Land Development Bank with the approval of
Ihe Registrar and deposits equivalent to the value of one
share, of the Bank, shall be submitted by the applicant to
the Receiving Officer.

(5) On receip t of an application for loan, the Receiving Officer
shall put his initial on the application and mention his
designati.ol1 and the date of receipt of the application.

(6) After an application for loan has been - received. the
Receiving Officer shall verify whether it contains all the
necessary particulars and is accompanied by the necessary
documents. If any details are lacking, he shall get the
application completed by the applicant.

(7) Each application shall be entered in the chronological
order in the register of applications for loans from the
Land Development Bank to he maintainec1 by the
Receiving Officer and shall be dealt with in the same
order.

(8) Immediately after the application is entered in the Regis-
ter of applications f'or loans from the Co-operative Land
Developmorn Bank, the Receiving Officer shall forward it
to the Assistant Registrar of Co-operative Societies within
whose jurisdiction the land in resepect of which the appli-
cation is made is situate (hereinafter in this chapter
referred to as the Public Enquiry Officer). The Public
Enquiry Officer shall give at least eight days' public notice
in Form "V" calling upon all persons interested to present
their objections to the loan, if any. The notice shall also
be given by beat of drum and shall be affixed at the
visible place of the village or villages where the applicant
resides and in the limits of which the land or lands pro-
posed to be improved or offered as security for the loan
is or are situated. A copy of the notice shall be exhibited
in the Head Office and relevant branch office, if any, of the
Land Development Bank concerned and in the Office, if
any, of the person giving the notice.

(9) The Public Enquiry Officer shall consider every objection
submitted under sub-section (1) of section 122' in the
manner laid down in that section.
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(10) (a) The Public Inquiry Officer shall then forward the
applications within five days of their disposal to the
Co-operative Land Development Bank concerned.
The Co-operative Land Development Bank may
appoint an- Enquiry Officer (hereinafter in this chapter
referred to as the Enquiry Officer) to inquire into the
applications. The Enquiry Officer shall make inquiry
by actually visiting the lanel in which the improve-
ment is proposed to be effected and the lands llllSl

other property offered as security. He shall conduct
his inquiry in accordance with the form to be speci-
fied by the Co-operative Land Development Bank,
with the approval of the Registrar.

(b) In case the Public Enquiry Officer is unable to 101'-

ward the application within five days, he shall make
a report to the Registrar stating thereunder the
reasons therefor and he shall, thereafter act in
accordance with such directions as may be issued to
him by the Registrar.

(11) (a) The Enquiry Officer may make such 0 ther enquiries
as may be necessary and shall value the lands
according to such formula as may be laid down by the
Co-operative Lanel Development Bank, with the approval
of the Hegistrar, from time to time, estimate the
repaying capacity of the applicant and examine the
feasibility and the utility of the proposed improve-
ment. He shall then submit his report stating what •
amount of loan may be granted to the applicant
against what security and for what purpose and the
period within which it may be recovered from him.
The Enquiry Officer shall complete his enquiry within
15 days of the elate of the receipt of the application
by him.

(b) If the Enquiry Officer is unable to complete his enquiry
within fifteen days, he shall make a report to the
Registrar stating therein the reasons therefor and he
shall thereafter' act in accordance with such directions
as may be issued to him by the Registrar.

(12) After completion of the enquiry, the application together
with his report shall be submitted by the Enquiry Officer
to the Co-cprative Land Development Bank together with
following certificate:-

(a) Certificate regarding outstanding Government dues.

(b) Any other relevant certificate.

(13) On receipt of the report of the Enquiry Officer under
sub-rule (12), the Co-operative Land Development. Bank
shall satisfy itself that the inquiry has been properly con-
ducted. If there are any deficiencies, the Bank. shall get·
them completed immediately. .

.__ ._----._-. _._--_._-----_._ .._-._----------------
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(14) The Co-operative Land Development Bank may then
undertake such further scrutiny as may be necessary and pass
final orders within 30 days. Decision shall be communi-
cated to the applicant within 15 days thereafter. In case
the final orders are not passed within 30 days, the. Bank
shall make a report to the Registrar stating therein the
reasons therefor and shall thereafter act in accordance
with such directions as may be issued to it by the
Registrar.

(15) In the case of rejection of applications for loans, the
reasons therefor shall be communicated by the Bank to
the applicant. When the loan has been sanctioned, the
Ba~k shall lay down the terms and cond itioris regarding
grant of the loan, regarding payment of instalments, sub-
mission of report on the progress of improvement of land
and release of subsequent instalments. The applicant
shall be asked by the Co-operative Land Development
Bank to remain present, at the Head Office or branch office
of the Bank on a date to be fixed for execution of the
mortgage deed and for receiving loan or the first instal-
ment thereof. Such date shall not ordinarily be later than
15 days from the date of oommunication of sanction of
loan to the applicant.

(16) The applicant, while receiving the amount of the loan or
the first instalment of the loan, shall purchase shares of
the Bank to such extent as may be required under the
bye-laws of the Bank. The Co-operative Land Develop-
ment Bank shall issue a receipt to the applicant giving full
particulars of the amounts paid by him from time to time.

(17) Failure to comply with any time limits specified in this
rule shall not in any manner affect the validity 0'£ the
sanction of the loans by a Co-operative' Land Development
Bank.

95. Copies of instruments referred to in section 123, duly certified
by the Manager of the Co-operative Land Development Bank, shall
be sent by the Co-operative Land Development Bank to the Regis-
tering Officer concerned within a period of three m on ths from the
date of execution of the instruments, by registered post or by hand
delivery.

96. (1) The Co-operative Land Development Bank may, in which
the power of sale conferred by section 133 can be exercised,
appoint any person in writing to be a Receiver of the produce and
income of the mortgage property or any part thereof and such
Receiver shall be entitled either to take possession of the property
or collect its produce and income, as the case may be, to retain out
of any money realised by him his expenses of management includ-
ing his remuneration, if any, as fixed by the Co-operative Land
Development Bank and to apply the balance in accordance with
the provisions ofsub-seciion (8) of section G9-A 10'f the Transfer of
property Act, 1882. .

'.'

j
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(2) A Receiver appointed under sub-rule (1) may, for suffi-
cient cause and on application made by the mortgager, be removed
by the Co-operative Land Development Bank.

(3) A vacancy in the office of the Receiver may be filled by the
Co-operative Land Development Bank.

(4) Nothing in this rule shall empower the Co-operative Land Deve-
lopment Bank to appoint a Receiver' where the mortgaged property
is already in the possession of a Heceiver' appointed by a Civil
Court.

97. A Co-operative Land Development Bank may, from time to
time, by a resolution of its committee, appoint any of its officers
or any other person as a Sale Officer, with the approval of -the
State Government, for the purpose of effecting sale of mortgaged
property under section 133. Such Sale Officer shall exercise the
same powers and functions as are conferred upon a Hecovery Officer
and a Sale Officer uncler these rules.

98. The procedure laid down in rule 107 shall mutatis mutandis
apply for the distraint and sale of the produce of the mortgaged
land and the sale of mortgaged property under sections 132 and 133 :

Provided that in the case of sale of mortgaged property, the
notice of demand for the payment of the mortgage money or part
thereof, as the case may be, as also the notice for the sale of the
mortgaged property in the event of the payment not being made
within the time allowed, shall be served upon the mortgagor or
each of the mortgagors and also upon the following persons,
namely:-

(i) any person who has any interest in or charge upon, the
property mortgaged, or in or upon the right to redeem the
same, so far as is known to the Bank;

(ii) any surety for the payment of the mortgaged debt or any
part thereof, and

(iii) any creditor of the mortgagor who has in a suit for
administration of his estate obtained decree for sale of
mortgaged property.

The time 'allowed for payment· of the mortgage money or part
thereof in the demand notice referred to above, shall be not less
than three months. after the service of the notice.

99. If a Co-operative Land Development Bank fails to take action
against a defaulter under sections 129 or 132 or sub-section (1) of
section 133, the Trustee may call upon the Co-operative Land Deve-,
lopment Bank to take action against the defaulter within a period
of seven clays anclreport compliance. If .no report of compliance
is received the Trustee may himself ·take necessary action as indi-
cated in the aforesaid section and sub-section.
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(2) A Receiver appointed under sub-rule (1) may, for suffi-
cient cause and on application made by the mortgager, be removed
by the Co-operative Land Develo,pment Bank.

(3) A vacancy in the office of the Receiver may be filled by the
Co-operative Land Development Bank.

(4) Nothing in this rule shall empower the Co-operative Land Deve-
lopment Bank to appoint a Receiver' where the mortgaged property
is already in the possession of a Receiver' appointed by a Civil
Court.

97. A Co-operative Land Development Bank may, from time to
time, by a resolution of its committee, appoint any of its officers
or any other person as a Sale Officer, with the approval of -the
State Government, for the purpose of effecting sale of mortgaged
property under section 133. Such, Sale Officer shall exercise the
same powers and functions as are conferred upon a Hecovery Officer
and a Sale Officer under these rules.

98. The procedure laid down in rule 107 shall mutatis mutandis
apply for the distraint and sale of the produce of the mortgaged
land and the sale of mortgaged property under sections 132 and 133 ;

Provided that in the case of sale of mortgaged property, the
notice of demand for the payment of the mortgage money or part
thereof, as the case may be, as also the notice for the sale of the
mortgaged property in the event of the payment not being made
within the time allowed, shall be served upon the mortgagor or
each of the mortgagors and also upon the following persons,
namely i--:

(i) any person who has any interest in or charge upon, the
property mortgaged, or in or upon the right to redeem the
same, so far as is known to the Bank;

(il) any surety for the payment of the mortgaged debt or any
part thereof, and

(iii) any creditor of the mortgagor 'who has in a suit for
administration of his estate obtained decree for sale of
mortgaged property.

The time 'allowed for paYlnent . of the mortgage money or part
thereof in the demand notice referred to above, shall be not less
than three months after the service of the notice .

99. If a Co-operative Land Development Bank fails to take action
against a clefaulterunder sections 129 or 132 or sub-section (1) of
section 133, the Trustee may call upon the Co-operative Land Deve- .
lopment Bank to take action against the defaulter within a period
of seven days and report compliance. If ,110 report of compliance
is received the Trustee may himself -take necessary action as indi-
cated in the aforesaid section and sub-section.

r
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102. (1 )The Co-operative Land. Development Bank which has
purchased any immovable property sold under Chapter XII of the
Act shall, unless othenvise directed by the Trustee use its best
endeavour to sell the property as early as possible to the best
advantage of the Bank. The sale shall be efIected by public
auction within a period of six months from the date of purchase
01' .within such further period as may be permitted by the Trustee.

(2) The date and the place of such public auction shall pre-
viously be notifled not less than thirty days by~

(al advertising the sale of property with full details in one or

n101'e local neWS papers.

(b) proclamation of sale by beat of drum in the village where
the property is situated, .•

(c) publication of sale notice at-
(i) the visible place in the village or town,

(ii) the office of the Tehsilder,
(iii) the office of the Co-operative Land Development Bank,

(iv) the office of the Assistant Registrar, Co-operative
Societies in the District.

The sale shall be subject to confirmation by the State Government.

103. (1) The provisions of clauses (a), (b), (g), (h), (i), (j) and (k)
of sub-rule (11) and sub-rules (12),(13) and (14) of rule 107 shall
mutatis mutandis apply to the sale of immovable property under

Chapter XII of the Act.
(2) .The expensesincic1ental to such sale or attempted sale shall

be calculated in accordance with the scale laid down in that roehalf
by the Registrar, from time to time 0

•

CHAPTER XI

Appeals, Review and Revision

04. (1) The President of the Tribunal shall be a person ,~ho has
been a Judge. of any High Court in India or is a retired District
Judge, retired 0 Additional District Judge or a person who has for not
less than te'n years been an Advocate or a Pleader, or who has held
the office of the Registrar of Co-operative Societies for not~less than
three years under any State GovenuTlcntin India.

(2) The other n1.embers orthe Tribunal shall be persons who
hay~ l~e~clthe OffiCB;>f the .R~gistrai· or •Joint. Regish'[U' or Deputy
Reglstl ar of Co-operative SOCleties. for 110t less than. three years under
any State Gm'~rnment in India, or non-official closely associated with
the 00-operahve 111:0Vement \vbopossess ·legal qualification and
expenence and provided that at least-one of the.olher members shall
be a person who has for not less than ten years been an advocate or
a pleader. . .

--,- --- ---- ----_ ..-------
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(3) Notwithstanding anything contained in sub-rules (1) and
(2), a person shall be disqualified for being appointed as, or for
being President or a member of the Tribunal if he is a member of
the committee of any society other than an educational society, a
propagandist society or a federal society which is not a business
institution.

(4) (a) The President and each of the other members of the
Tribunal shall hold office for such period, not less than two years
as the State Government may by notification in the official Gazette,
specify in this case, and shall be eligible for re-appointment.

(b) Notwithstanding anything contained in- clause
person shall be eligible to continue to hold offlce of the
or a member atter he attains the age of sixty-five years,

(c) The President or a member of the Tribunal may at any
time resign his office.

(a) no
President

(el) The President or a member of the Tribunal may, with the
previous permission of the State Government, hold any other office,
appointment or employment not inconsistent, with his position on
Ihe Tribunal.

(5) Notwithstanding anything contained in sub-rule (4), the
State Government may terminate, at any time, the appointment of
the President or a member, if, in .its opinion, such President or
member is, unable or unfit to continue to perform the duties of
his office:

Provided that no appointment shall be terminated under this
sub-rule unless the person whose appointment is proposed to be
terminated is given a reasonable opportunity of showing cause
against such termination.

(6) (i) If any vacancy occurs by leave of absence, deputation,
death, resignation, expiry of. the period of appointment, termination
of the appointment or for any other cause Whatsoever, such vacancy
shall be filled by a person qualified for appointment under this
rule.

(ii) Till the vacancy in the office of the President is filled
under sub-rule '(1), the senior 1110st member shall act as the Presi-
dent 'of the Tribunal.

(7) The Headquarters of the Tr'ibun al shall be at Agadala, or
at such other place or places as may be notified by the State
Government in the Official Gazette.

105. The appeals which lie to ithe State Government under the Act
may be heard by the Secretary or the Deputy Secretary .to Govern-
ment of T'ripur'a in the Co-operative Department.
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lOG. (1) An appeal to the State Government or the Registrar shall
be presented by the appellant or by his duly appointed agent to the
appellate authority either in person during office hours or sent to
it by registered post.

(2) When such an appeal is presented by an agent, it shall be
accompanied by. a letter of authority of the appellant appointing
him as such.

(3) Every appeal shall be accompanied by a certified copy of
the order against which the appeal is preferred.

(4) Every appeal shall-
(i) be either tyre-written or hand written in ink legibly;
(ii) specify the name and the address of the appellant" and

also the name and address of the opponent, as the case
may be;

(iii) state by whom the order against which the appeal is
preferred was made;

(iv) clearly state the grounds on which the appeal is made;
(v) state precisely the relief which the appellant claims; and
(vi) give the date of the order appealed against.

(5) On receipt of the appeal, the appellate authority shall
endorse OIl. it the date of its receipt by it. The appellate authority
shall, as soon as possible, examine it and satisfy itself -

(i) that the person presenting it has the authority to do so ;
(ii) that it is made' within the prescribed time limit; and
(iii) that it conforms to all the provisions of the Act and

these rules.

(6) If the appellate authority finds that the appeal presented
does not conform to any of the said provisions, it shall make a note
on the appeal to that effect and may call upon the appellant or his
agent to remedy the defects within a period of seven days of the
receipt of the notice to do so or in case the appeal has not been
presented within the prescribed time limit to show cause withln
the said period of seven days why it should not be dismissed as
time-barred by the appellate authority.

(7) If the defect is remedied or the cause shown by the appel-
lant or .his agent satisfies the appellate authority, the appellate
authority may proceed to consider the appeal.

(8) If the appellant or his agent fails to remedy the defects or
to show cause to the satisfaction of the appellate authority within
the said period, the appellate authority may, if the appeal is not
presented within the time limit dismiss the appeal as time-barred.
In cases where it is considered necessary to give a hearing, the
appellate authority may fix a date for hearing, of which due notice
shall be -given to the appellant or his agent.

(9) On the clate so fixed, the appellate authority shall go
through the relevant papers, hear the appellant or his agent; if
present, and pass suitable order on the appeal.

.. __ ....-- "..-
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(10) The appellate, authority may, at its discretion, adjourn to
any otherc1ay the hearing of any appeal at any stage.

(11) When the hearing of the appeal is completed, the appellate
authority shall announce its judgement forthwith or may fix a date <J

for the same, after' giving due notice to the appellant or the other
parties to the appeal.

(12) Every dectsion or order of the appellate authority shall
be in writing and a copy of the same shall be supplied to the
appellant and such other praties as in the opinion of the appellate
authority are likely to be affected by the decision or the order.

CHAPTER-XII

MISCELLANEOUS

107. (1) A creditor holding a decree requiring the provisions .of
section 155 to be applied, or society to which-

(a) any amount is due uncler a decree or order of a Civil
Court obtained by the society ; .

(b) any amount is clue under a decision, award or order of the
Registrar, Arbitrat,or, Lequidator or Tribunals:

(c) any sum is awarded by way of costs under the Acts;

(el) any amount is due under a certificate granted by the
Registrar to the assets of the soci ety ;

(e) any amount is clue under a certificate granted by the
Registrar under sub-section (1) or (2) of section 104 or
under sub-section (1) of section 137 together with interest,
if any, due on such amount or sum and the costs of pro-
cess by the attachment and sale or by sale without attach-
ment of the property of person against whom such decree,
decision, award or order has been obtained or passed, shall
apply to the' Recovery Officer within whose jurisdiction the
debtor resides or the property of the debtor is situated.
In the Case of a society, a copy of the resolution of the
committee of the society authorising any of its members
to make and sign the application on its behalf, shall
accompany the application.

(2) . Every such application shall be made in the form specified
by the Registrar and shall be signed by the applicant and shall be
accompanied by deposit of such amount, if .any , as may be specified
by, the Registrar to cover the cost of process. The scales for such
cost of process shall be fixecl by the Registrar from time to time,
by a general or special order under such scales, the fee for issuing
any notice shall not exceed Rs. 2/- and the daily allowance to be
paid to ~ny person serving any notice shall not exceed Rs. 5/. per
day, and the deposit for other costs of process shall not exceed
the expenditure likely to be incurred for recovering the amount.
The applicant may indicate whether he wishes to proceed against
the immovable property mortgaged to the applicant or other
immovable property or to secure the attachment of movable
property.

o





perty, leave it in the village or place where it was attached,
in charge of such defaulter or such person, if he enters into a
bond in the form specified by the Registrar with one or more
sufficient sureties for the production 01' the prOEerly w.hen
called fo1'."

(c) The distress shall be made after sunrise and before
sunset and not at any other time. cO.

". ,
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(d) The distress levied shall not be excessive, that is to
say, the property clistrained shall as nearly as possible be pro-
portionati;: to the sum :due by the defaulter together with
interest and all expenses incidental to the distraint, detentionand sale.

(e) If crops or ungathered products of the land belonging
.fo a defaulter are attached, the SaJe Officer may cause them to
be sold when fit for reaping or gathering, or at his option may
cause them to be reaped or gathered in due season ancI stores
in proper place until sold. In the latter case, the expense of
reaping or gathering and storing such crops or products shall
be defrayed by the owner upon his redeeming the property or
from the proceeds of the sale in the event of its being sold.

(f) The Sale Officer shall not work the bullocks or cattle,
or make use of the goods or efl'ects distra,ined, and he shall
provide the necessary food for the cattle or live stock, the
expense attending which shall be defrayed by the owner upon
his recleenling the property or from the proceeds of the sale in
the event of its being solcI.

(g) It shall be lawful for the Sale Officer to force open
any stable, COW-house, granary, goccloWll, out-house or other
bUilding and he may also enter any dwelling house, the outer
door of which may be open and may break open the door of
any room in such dwelling house for the purpose of attaching
property belonging to a defaulter and lodged therein, provided
always that it shall not be lawful for the Sale Officer to break
open or enter apartment in such dwelling house appropriated
for the Zenena or residence of women except as hereinafterprOVided.

(h) Where the Sale Officer may have reason to believe that
the property of a defaulter is lodged within .a dwelling house
the outer door of which may be shut or within any apartments
appropriated to women which by custom or usage are consi-
dered private, the Sale Officer shall report the fact to the Offlcer-
in-Charge of the nearest police Station. On such report the
Officer-in-Charge of the said Station shall send a police Officer
to the spot in the presence of whom the Sale Officer may force
open the outer door of such dwelling house or break open the door
of any room within the house except the room appropriated by'
women. The Sale Officer may also, in the presence of a police
officer, after due notice given for the removal of women within
a Zenana (residence of women) and, after furnishing mean!! for

tJ
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(n) The movable properties exempted from attachment by
the proviso to section GO of the Code of Civil Procedure, 1908
shall not be liable to attachment· or sale under these rules.

(6) Whero the movable property to be attached is the
salary or alIo·wance or ~\Vages of a public officer or a railway
servant or a servant of a local atlthority or a firm or a Comapny,
the Recovery Ofiicei' may, on receiving a report from the Sale
Officer, order that the amount shall, subject to the provisions
of section GO of [he Code of Civil .Procedure, 1908, be withheld
from such salary or allowance or wages either in one payment
or by monthly il1stalments as the Recovery Officer may direct
and upon re,ceipt of the order, the officer or other person Whose
duty it is to disburse such salary or allowance or wages shall
Withhold and remit to the Sale Officer, the amount due under
the order or the monthly instahnents, as th~ case may be.

(7) (i) ·Where the property to be attached consists of the share
or interest of the defaulter in movable property belonging
to him and another as co-ownels, the attachment shall
be made by a notice to the c1efauItei', prohibiting him
from transferring the shares or interest or charging itin any way.

(ii) 'Where the property to be attached is a negotiabe instru.
ment not deposited in Court, nor in the custody of a
public officer, the attachment shall be made by actual
seizure and the inslrument shall be brought to the office
of the Recovery Officer ordering the attachment .and be
held subject to his further orders.

(iii) ·Where the property to be attached is in the custody of
any Court or puhlic officer, the attachment may be made
by a notice to such Court or officer requesting that
such property and any interest or dividend becoming
payable thereon may be held subject to the further
demands of the Recovery Officer issuing the notice:

Provided that where such property is in the custody of a, Court
or Recovery Officer of another district, any question of title or
priority arising between the applicant and any other person not
being the defaulter, claiming to be interested in such property by
virtue of any assignmen l.a ttachmentor otherwise shall be left to
be determined by such Court or Recovery Officer.

(8) (i) Where the property to be attached is a decree either for
the payment of mOlley or for sale in enforcement of a
mortgage or Charge, the attachment shall be made, if
the decree sought to be attached was passed by the
Registrar or by any person to whom a dispute 'vas
transferred by the Registrar under section 95 by a
nominee or a hoard 0'[ nOl1.1inees, then by the orderof the Regis trar.

(ii) IVhel'e the Registrar makes an order under clause (i),
he shall, on the application of the aDplicant who was
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(10) Immovahle property shall not be sold in execution of a
decree unless such property has been previously attached:

Provided that where the decree has been obtains.j on the basis
of a mortgage of such property it shall not be necessary to attachit. ~'
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the corporation and in the case of any other movable property to
the person in possession of such property. As soon as the debt
referred to in clause (a) or the deposit referred to in clause (b)
matures, the Recovery Officer may direct the person concerned to
pay the amount to him. "Where the share is not withdrawable, the
Recovery Officer shall arrange for its sale through a broker. Where
the share is withdrawable,. its value shall be paid to the Recovery
Officer or to the party referred to in. clause (c). The person COn-
cerned shall place it in the hands of the Recovery Officer as it
becomes deliverable to the debtor.

(11) In the attachment and sale or sale without attachment of
immovable poperty, the following rules shall be observed ;_

(a) The application presented under sub-rule (2) shall 'contain a
clesci"lption of the immovable property to he proceeded against, sufficient
for its identification and in Case such property can be identified by
boundaries or numbers in a record of settlement of survey, the speci-
fication of such bounclflries or numbers ancI the specification of the
defaulter's share or interest in such property to the best of the belief
of the applicant and so far as he has been able to ascertain it.

(b) The demand notice issued by the Recovery Officer under sub-
rule (3) shall contain the name of the defaulter, the amount due,
including the expenses, if an'y, and the balta to be paid to the person
who shall serve the clem.and notice, the time allowed for payment and
in case of non-payment, the particulars of the properties to be attached
and sold 01" to be sold without attachment.. as the case may be" ~\fter
receiving the demanclnotice, the Sale OfIicer shallsrve or cau::;e to
be served a copy of the demand notice Upon the defaulter or upon
some adult male member of his family at his uaua] place or residence,
or upon his authorised agent, or, if such personal service is not possible,
shall affix a copy thereof on some conspicuous part of the immovable
property about to be attached and sold or sold without attachment,
as the case maybe:

Provided that where the Recovery Officer is satisfied that a
defaulter with intent to defeat or delay the execution proceeding
against him is about to dispose of the whole or any part of his propel"ty,
the demand notice issued by the Recovery Officer under sub-rul« (3)
shall not allow any time to the defaulter for payment of the amount
clue by him and the property of the defaulter shall be attached
forthwith.

(c) If the defaulter fails to pay the amount specified in the
demand notice within the time allowed, the Sale Officer shall proceed
to attach and sell; or sell without attachment, as the case may be, lhe
unmovable property noted" in the application for executlon in the
following manner.





". f

The sale shall he held aflcr expiry ofnol less than lhirty days
ealculaled from the date on which notice of the prcclama l.on wns
affixed in the office of the Hcco vcry Ol1lc('r, The time and place of sale
shall be flx erl by the HccoH'ry OlTlcer and Iheplaee of sale shall be lhe
village vvhere Tlro property to be sold is situated or such 8djoining
prominent place of'puhlic resort as may be fixed .hy the Recovery
Officer:

Provided that in cases where an encumbrance certificate is not
obtainable owing to the destruction of the, connected records, an
affidavit from a Magistrate in regard to the e'l1cumhrances known to
him supported by a certulcatc from the Hegistratiol1 .Liepartment Ihal
the encumbrance c,erlificate cannot be granted owing to the destruction
of the connected records, shall be acccp lcel in place of an encumbrance
certificate .:

(g) A sum or money equal 10 15 pcrcenlof the price ·of the irnrnu-
vab l« proper+y shrill he deposiled by the purchaser in the hands cf
lhe Sale Officer at the time of tlllo purchase. and in default of such
deposit, the property shall forthwith be resold:

Prov irlrv] that where the applicant is the purchaser and is entitled
to set off the purchase money un der clausej k ] theSaJe Of11ccr shall
dispense with the reqllif(-'l11('nls of this clause,

(11) The remainder of the purchase mcney and the amount
required fur lhe general stump for the sale certificate shall be paid
within flfteenclays f'i'orn the elate of sale:

Provided that [he time for payment of the cost of the stamp may,
for good and sufficient reasons, be. extended at the discretion of the
Hecovcry Oii'iccr upto thirty days from the date of sale;

Provided further that in calculaling lheamounls to be paid un dor
this clause, the purchaser sh all haw the advantage of any serotr to o
which he may entitled uncleI' dause(k).

(i) In default of payment within the period mentioned inthe Iast
preceding clause, the deposit may, if the Recovery. Officer thinks fit,
af'tcr defraying the expenses 01 [he sale, be f'orf'e.ted to the Slale
Government and the defaulting purchaser shall forfeit all claims to
the propcrty or to any part of the sum for which it may subsequently
be sold.

(j) E,'ery resale of immovable property in default of paymenj -of
the amounts mentioned in clause(h) within-the period allowed for such
payment, shall be made after the issue of a fresh proclamation in the
manner and fer the period hereinbefore prescribed for the sale.

(k ) \~fhere an applicant purchases the property. the purchase
money and the amount due on the decree shall be set off against
one another, and the Sale Officer shall enter up satisfaction of the
decree in 'whole or in part accordingly.

.0

o

.,
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(iii) On the expiration of thirty days from the date of sale, if no

application to have the sale set aside is made or if such application has
been made and rejected, the Recovery Officer shall make an order
confirrning the sale:

Provided that if he shall have reason to believe that the sale ought
to be set aside not>vithstanding that no such application has been made
or on grounds other than those alleged in any application which has
been made and rejected, he may, after recording his reasons in writing,
set aside the sale.

(iv) Whenever the sale of any immovable property is not so
confirmed or is set aside, the deposit or the purchase money, as the
case maybe, sl1f~ll be returned to the purchaser.

(v) After the confirmation of any such sale, the Recovery Officer
shall grant a certificate of sale bearing his seal and signature to the
purchaser, and such certificate shall state the property sold and the
name of the purchaser. - ,

(15) It shall be lawful fOT the Sale Officer to sell the whole or any
portion of the immovable property of a defaulter in discharge of money
due:

Provided that so far as may be practicable no larger section or
portion of immovable property shall be sold than that may be sufficient
to discharge the amount clue with interest and expenses of attachment,
if any, and sale.

(16) 'Where the cost and charges incurred in connection wi th
attachment and sale of movable property or the attachment and sale
or sale 'without attachment of immovable property under this rule,
exceeds the amount of the cost deposited by the applicant, such excess
shall be deducted from the sale proceeds of the property sold or the
moneys paid by the defaulter, as the case may be, and the balance
shall be made available to the applicant.

(17) Every person making a payment towards any money due for
the recovery of which application has been made under this rule shall
be entitled to a receipt for the amount signed by the Sale Officer or
other officer empowered by the Recovery Officer in that behalf; such
receipt shall state the name of the person making the payment and the
subject matter in respect of which the payment is made.

(IS) (a) "Where any claim is preferred to, or any objection is
made to the attachment of, any property attached under
this rule on the ground that such property is not liable
to such attachment, the Sale Officer shall investigate the
claim or objection and dispose it of on merits:

Provided that no such investigation shall be made
when the Sale Officer considers that the claim or objec-
tion is frivolous.

(b) Where the property to which the claim or objection
relates has been advertisec1for sale, the Sale Officer may

o

.t<,,·,·
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109. Any order, decision or award required to he communicated
untler the Act or these rules, shall unless otherwise specifically provided
in the Act or the rules, be posted to the last address of the party as
given by the parLy under the certificate of posting and under intima-
tion to the society, with instructions to display a copy thereof on its
notice board.

110. (1) The Tripura Co-operative Societies Rules, 1959 (hereinafter
referred to as the said Rules) are hereby repealed.

Provided that the repeal shall not affect the previous operation
of the said Rules so repealed and anything eTone or 8n;)' action taken
or deemed to have been done or taken (including any appointment or
delegation made, application or other document filed, certificate of
registration granted, agreement executed, notification, order, direction
or notice issued, regulation, form or bye-law framed, or proceeding
instituted before the Registrar, Liquidator or Tribunal OT other officer, ,
authority or person) by or under the provisions of the said Rules. be
deemed to have been done or taken under the corresponding provisions
of these rules, and shall continue in force unless and until superseded
by anything clone or any action taken under these rules.

(2) Accordingly, all societies registered or deemed to be registered
under the Rules repealed .the registration of which is in force at the
commencement of these rules, shall on such commencement be deemed
to be registered under these rules; and all proceedings pending imme-
diately before such commencement before the Registrar, Liquidator or
Tribunal or other officer, authority or person under the provisions of
the repealed Hules shall stand transferred, where necessary to the
Registrar, Liquidator or Tribunal or other corresponding Officer, sutho-
rity or 'person under these rules, and if no such office, authority or
person exists or if there be a doubt as to the corresponding olflccr ,
authority or person to such officer, authority or person as the Govern-
ment may designate and shall be continued and disposed of before
such officer, authority or person in accordance with the provisions of
these rules.

(3) Any reference to the Rules repealed or to any provisions thereof
or to any officer ,au thority or person entrusted with any functions
thereunder, in any law for the time being in force or in any instrument
or document , shall be COllS trued, 'where necessity, as a reference to
these rules or their relevant provisions or the corresponding officer,
authority or person functioning under these rules, and the correspond-
ing 'officer, authority or persons, as the case may be, shall have and
exercise the functions under the repealed Rules or under the instrument
or docum en I.
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l'='ORM 'D'

(See rule 6)

Report to Government

To

The Secretary to Government,

Department,
Agartala.

Subject: Registration proposal.

Report regarding,

I have received a proposal for registration: of
Society, Village,

District of It may not be possible to dispose of
this registration proposal within a period of six months as laid down under section 9 (I) of
the Tripura Co-operative Societies Act, 1974, for the following reasons. that is to say,-

(1) The promoters have not given information called for from them within the

specified time.
(2) The promoters have not been able to collect the share capital which is I1~C~;Llry

....

for the successful working of the society.
(3) Details regarding immovable property proposed to be . purchased/acquired/lrans-

ferred ro-tbe.soctetv are not given by the promoters.

(4) The concurrence of other departments regarding the feasibility of the scheme has

not been received.
(5) The promoters have not been able to give detailed working of the scheme which

they propose to implement.

(6) Any other reasons.

2. In the circumstances, I would request that Government may please be moved to allow
me: to regisoef the Society 'tflex the above requirernentfs) is/are fulfilled wit bin a further period

upto ... ....

Assistan t/ Depu ty/ Joi 11t7Addi tional

Registrar of Co-operative Societies,

Submitted through the Joint/Additional Registrar/Registrar of Co-operative Societies for
OnW3(II transmission to Government.

N.B.-The reasons for delay to be given in the body of the letter should be self-
explanatory. Any other reasons, if any, for the delay in the registering of
the Society should also be mentioned.

.~
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------
FORM 'F'

[ See rule J 2(4)(a) ]

To

Form of applic8tion for t he registratj(1Jlof 11merdment of the
bye-laws of a Co,operative Society.

.Sir, Dated '"
lY ..

The Registrar,
Co-operative Societies,
Tripura, Agartala,

We, the under,il!ned, beg to e ncloso herewith in quadruplicate, marginally noted
amendment of the by-laws of the ...

7-;';:;;;m"';-:f-;Y'_-~,:-~~~-- ..- '~'I
2. Rescission of bye-Jaw No. Ii

"111 eUll'loel "
A complete amendnlfnt substituting

. !set of bye-Jaws in SUperseSSJOn of alJ preVJOl1S I
bye-laws.

~-"~.h.- .••~ .l.('o.:.:A.~J,....".••.,~~ .••..•

CO-operative Society Ltd. in Tripura and to apply'

for the registration of [he illl1end-

3.
4.

Addition of bye-Jaw No.
ment under Section 13 of the

Tripura Co-operative Societies

Act, 1974. Tile necessary parti-

culars abollt the general meeting

in whic}, the amendment Was pass-

ed are noted below.

(I) Date of the meeting .
(2) Number of members present in the meeting ...
(3) NU!1J ber of t he members who voted in Support of theamendment. __

(4) The total number of members of the Society on the date
of notice of the general 11leetio/J

Copy of the resolutjol~ of the meeting is also enclosed. ,

Presidejjt,
Secretary,

Co-operative Sc ciety Ltd. Co-operative Society Ltd.

+---------------------------
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FORM "I"

[Seei'ule13(3) ].

Notice under rule 13(3)<

To

The Chairman/President.

.................................................................................................................. Co-operative Society,

....... " , , .. ,.. - , , , '.,

Sir,

Whereas you were called upon to make amendment to the bye-laws of your society as per
this office notice No dated and whereas you have failed to
make the amendment within the time specified there-in, you are hereby called upon to show
cause in writing within ......•.......................... days from the receipt of this notice as to why the
proposed amendment of your bye-laws as indicated in this office notice referred to above
should not be registered If you desire to be heard in pOrS01l, you may attend or send your
representative duly authorised on , at a.m.rp.m. in my
office and pu t your defence before me, if any.

If you fail to send yourWl'itten statement or your representative on the date specified
above or if your statement is found unsatisfactory, necessary further actionaccordingjo the
provisions er secti on 14(2) of the Tripura Co-operative Societies Act, 1974 will be taken,

Yours faithfully,

Registrar of Co- operative Societies.

No." " .
Date __ .

Place .
(Sealof the Officer.)

o
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Particulars of (1) Society.
(i) Assets and liabil ities wh ich will rernai 11

'with (he society after division
':)

c(Statement to be enclosed).

(d) Proposed area of operation.
:fJ ..(iii) Names of members who will remain with

the society.

o(iv) Names of creditors who will remain with
the society.

<:iParticulars of (2)
Society.

(i) Assets and liabilities which will remain
with the society after division
(Statement to be enclosed).

(ii) Proposed area operation.

(j ii). Names of members who will remain
with the society.

(iv) Name of creditors who will remain
with the society.

Any person whose interest is effected by the proposed at1111gamation, transfer of assets
and liabilities, division or conversion may send his objections, if any, and give intimation of
his option to become a member of any of the new societies/to continue his membership in the
amalgamated Or converted society/to demand payment of share or interest or dues, to the
office of the society within o;Je mo nth from the date of this ootice.

2. If no option is eXercised alld if no objection is received within one month, it will
aSSU1l1eJ that the interested persons have assented to the decision.

Place:

Date: Secretary,

By order of the Board/Managing Committee.

------
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FORM IlL"

(See rule 32 and 67(1).

Register of members.

(Section 40(1) of the Tripura Co-o per ative Societies Act, 1974..

1. Serial No ....

2. Name of members ...

3. Father's name/f-Iusbantl':.; name

4. Age

5. Caste ...

6. Place 0 f residence

7. Occupation ...

8. Date of mem bership

9. Name of nominee ...

lO~ Nominee's place of residence and relationship witll the member ...

11. Date and reason of cessation of membership

12. Remarks ...

13. Signature or thumb impression of the members v:

--_ ...--- .-~-

Particulars of shares transferred or surrendered

Date No, of shares

transferred
or refunded.

No. of certi-

ficates .

Balance of shares

held (if any)Share Register

Polio.

--._.,r-- .---------_._--_._------- ._..---'---

.<)
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FORM "0"
[ See,rule 48 \I) ]

Declaration under section 50.
'.-

I, ... . .. (age ... ... ) residing
at .

of .
having been admitted to the membership

Society
limited liability
with unlimited

being desirous of borrovring loan from the Society
having borrowed loan from the society before.

and make this declaration as,
required by section SO(a)/SO(h) of the Tripura Co-operative Societies Act. 1974 that

own
I - - land specified in the SChedule, and I hereby create a chargehave interest as a tenan t in

land
on the said --- in favour of the society for t he payment of the amount of the loaninterest -

which the society may make
has made and for all future advances, if any, which the society may

make to me subject to the maximum amount of Rs ....
-with interest on such amount of the loan and advances. , together

SCHEDULE

Name of
village

Name of
Office

Name of
District

Survey No.
City Survey No.
Plot No-. - Share -

Boundaries Area.
South
East.

North Acres.
West. Decimal.

-- ---------------- --- --- --- --- --- -----
Assessment

Rupees. / Paise.
Approximate
Value.

Encumbrances, if any
Nature. Amount

Remarks, if
any.--~--------------------.~~--------~-------------------

In witness whereof, I, Shri ...

hereunder set my hand this .. · day of '"
in the year one thousand nine hundred and ...
witness.

Signed and delivered by the above named in the presence of:-

(1)

(2) Applicants's_
Borrowers's Signature.

Attested Lv
I -
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FORM "Q"

TRADING ACCOUNT for the year .•.........

To

1. Slock held as owners at the
beginning of the year

2. Purchases made
a) Cash-
b) Credit-

3. Carriage inward

4. Wages
5. Others (Specify)
6. Gross Profit to 'Profit & Loss

Account'

1. Value of goods sold
a) Cash-
b) Credit-

2. Others (Specify)
3. Value of stock held as owner

i) Agri. Produce

i ii) Consumers goods I
~ iii) Agri. requisites '
~ iv) Others (Specify) I
'------------------_.

4. Gross loss to 'Profit & Loss I
Account' I-=-a.~~~_~

TOTALTOTAL

II~
~~=~. -"""'--...'~-_tm'"'<ft_c·""!l~~,~.~.~o _.J~~~_~_

Rs. P.

Dr.

PROFIT & LOSS ACCOUNT for the year , .

Cr.

LOSS
To
J. Interest paid and due

(i) Interest paid
(ii) Interest due

(iii) Total

(iv) Deduct interest accrued
and due at the end of
previous year

2. Establishment & Contingent
Charge paid .

due .~-~-=---
3. Commission paid
4. Depriciation on

(~.) Furniture
(11) Land and Building
Ie) Machinery
fel) Others (Specify)

5. rJebls written off
6. Reserve for bad & doubtful

. debts

7, Other items (Specify)

8. Net profit ( + )
TOTAL

PROFIT
By Gross profit as per trading
Account

1. Interest earned

(i) Interest reaJised

(ii) Add interest accrued but
not overdue at tbe end of year

(iii) TOTAL --
(iv) Deduct accrued interest

but llot overdue at the
end of previous year.

2. Govt, aid receiver]
-(a) for managerial expenses

(b) for other purpose (Specify)

3. Commission earned all agency

--Rs:----P. ..-----------.----------.-----~-- -rs:---p;-

4. Income Jrominvesrments

5, Dividend on Shares
6. Entrance fees
7. Miscellaneous income
8. Other items (Specify)

9, Net loss ( - )

TOTAL



":



.~-=~===-~====~~----~~====~-==;--~~=-=-=--= ==-=~·-~I ! Rs. P. I .cs. P.

4. Interest pending payment I

I I
I
I
I

5. Cost of management due
5. •Profits of previous year-

a) Bad debt reserve
(b) Common good fund
(c) Dividend

(d) Other funds (Specify)

L Reserve fund

(a)

(b)

Invested

Yet to be invested
s. Subsidy obtained from

Government for

!

(a) Construction of godowns

(b) Installa tion of plant and
machinery

(c) Waking Capital

(d) 'Others (Specify)

9. Adjustment account

10. Value of bills recoverable

11. Advance (Specify source)

Grand; Total-

*how they were distributed

!.,jJ;
<)

(\)

=== =-/

-~~.."~.- -

P.Rs. P. IRs.

7. Adiustrnent Account

8. Value of

(a) Buildings
I

(b) Godowns

I(c) Plant & machinery
~u-e= .1Cd) Land

(e) Furniture

(f) Others (Specify)

9, Value of bills recoverable

(10) Advance

(11 ) Others (Specify)

I
I
I

(+)Differeoce between assets & Iiabilitlest _) i

Grand Total--~~~--~--~~~~~------
Secretary

... " Society ~Ltd.

e, ~ G: t

.'

President

...: .. :..•....•.... Society Ltd.

~.:1 1)
Q" .\.. ~~

;1;
(j {\ d~ (0

CXJ
0\
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FORM "S"

Particulars of [he claim or the facts constitlltin3; tli~cause of action and when it arose i.L

The Dispute r t/Displlta nts prays/pray as under:-

In support of the above claim 01' relief sought r/We enclose documents and papers as
per tlie list annexed hereto.

Date (Signed)

I;We
" .Disputant! Disputants

declare that the facts stated above are true to the b ~st of my/our knowledge and belief.

Date. (Signed)
(1)
(2)
(3)

Disputants.

I Filed in the Office of

Note :-

011 19

(1) In case there are more Disputants or Opponents their names, address, ages
and occupations should also be mentioned

(2) In disputes relating to monetary claims, the applicants should state the precis
amount claimed but where this cannot be exactly ascertained, the apt'Jicants
shall state the appoximate amount claimed.

(3) When a society is a disputant, a copy of the resolution of its committee or
Board of Directors shall accompany the application.

:..:...J
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FROM "D"

( See rule 86 (5)

Certificate for Transfer of property under

Seetion 105

III the case of immovable property ;-

WHEREAS in excutionof the award or order or awards or orders passed under section
98 or an order or orders made by a Liquidator under section 108 of the Tripura Co-operative
Societies Act, 1974, in favour of the Society, an order was made on the .
day of 19, for sale of theundermentioned property of the person or persons
(Debtor or Debtors) ;

AND WHEREAS the court/the Collector/the Registrar is satisfied that the said property
cannot be sold for want of buyers;

It is hereby ordered under section 103 of the said Act that the right, title and, interest Of
the debtor in the said property shall vest in the said society and shall be delivered to the
society object to the terms and conditions laid down in the Shhedulehereto annexed.

Survey
No.

DESCRIPTION OF THE PROPERTY

------~-------.
Area and assessment Nature of right, title

and interest of the
defaulter.

Details encumbrances
to which property is
subject.

The Schedule
The said property is transferred to the society in full/partial satisfaction of the amo untdue

to it from the debtor.

Give under my band and seal of the Court/Collector/Registrar this .. ·
... dayof... ...19•

. Court/Ccllector/Registrar of Co-operative Societies

In the case of moveable property;

(The Form shall be similar with necessary changes as regard the (description and -this
delivery of the property).

if •
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FROM "V"
(See rule 94(8).

Publice Notice under rule 94.

Whereas Shri Resident of
... has applied for loan for the purpose of tspecify purpose)

... , a purpose mentioned in section 115 of the Tripura
Co-operative Societies Act, 1974 from the ...

Lands in which improvement is proposed
to be effected. .

Lands development Bank,
Limited.... ...and has proposed to
offer as a security for the loan, the lands
mentioned in the margin e .•.

Notice is hereby given that objections, if any, to
the grant of loan from all persons interested will
be heard by the undersigned at ...
O'c1ook 011... 19
at ...

Name of
Village

the Survey Assessment
No.

Lands, proposed to be effected as
security.
Name of
village

the Survey Assessment
No.

Any person wishing to submit any objection should appear in person at the above mentioned
time and place before the undersigned together with any document he wants to produce in
support of his objections.

It is hereby notified for the information of all persons interested that according to the
provisions of section 121 of the Tripura Co-operative Societies Act, 1974, a written order by
the Land Development Bank or person or Committees authorisd under the bye-laws of the
Bank to make loans for all or any of the purposes specified in section 115, granting either before
or after the commencement of the said Act, a loan to or with the consent of persons mentioned
therein, for the purpose of carrying out the work specified therein for the benifit of the land
or for the productive purpose mentioned therein, shall for purposes of the said Act, be con-
clusive of the following matters, that is to say-

(a) that the work described or the purpose for which the loan is granted, is an impro-
vement or productive purpose, as the case may be, within the meaning of section 115.

(b) that the person had at the date of the order a right to make such improvement 01' incur
expenditure for productive purpose, as the case may be; and

(c) that the improvement is one benefiting the land specified and productive purpose
concerns the land offered in security, or any part thereof as may be relevent.
~f any persons ifo1tere~tedf~il to appear as stated as requir~d by this nO.Hce, the questions. at
Issue Will be decided in their absence a ncl such persons wili .have no claim whatsoever against
the property for which the loans applied for, will be sanctioned till such time as the loans
together with interest thereon or any other dues arising out of the loan are paid in full by the
loanee,

Dated this day of. .. 19 (Signed) ...
DESIGNATION OF OFFICER.

Copy forwarded with compliments to the Tehsil or other corresponding officer ...
village and the... ... ... ... ... . .. Land Development Bank Limited

•.. with a request to affix this notice a~ the Head office and relevant branch
office of the Bank immediately and inform the undersigned accordingly by ...
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FORM "W"
( See rule Jot)

cor,i["" te to he oraDted to Ibe pufOh"" Q f the prop,,' y un dO' "ec<,on 136( I)
of the Tripur:;>. Co_opcl'fl.tive Societie:s Act, 1974.

This is to certify that the following property :-

---------

--------------
District. Name of the

morH:aller who
held the land.

_---- "--- - ----c-----~--------~-r=:": ------------
1 2 3 4 5 6 '

Serial
~o.

Survey
Number.

Boundaries
Village. sub

Division '. ! It'!lh, . _.r

-----~-----------------'----' -------------- -----------------_.

1
2.
3·
4_
5.
6.
7.
8.
9,
10.

,----~------ . -' -" --------------- ------------- ---
H>' boon ,old to'" at in public

,uctio n of the pro porty hel d under ,,,tio n \3 3( I) of the Tdpur' Co-o pera ti vo Soc;e<''' Act

!tH, on: for Rs. and
tbe >aid.. )la' bO'O dcd,,,d to be tbe purchaser nf tho said

prop"ty at the "me of ,he sale. The sale price of the ,aid propOfty was received on ..by tho,-- LandThe sale was confirmed

Development B"nk Limited .. ,
under section 134 of the Act and became ~b~o\ute on

( Sif!,nature) ...
Secretary/Manager.
Land Development Bank, Limited.

~~---~---~------.~---------'~---
BY order and inthename ofthe G0vernol1 of Tripura.

S. R. Cl1a1uaborty
D~puty Secretary to the Government of Tripura.

-.~-' .~---'------..---------- ..~----- -.----~..~,-..------.---
Printed at the Tripura Government Press, Agartalu ,
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PUBLJSHED IN THE

EXTRAORDINARY ISSUE

Agartala, Thursday, November 30, 1978 A. D.
Agrahayana 9, 1900 S. E.

GOVERNMENT OF TRIPURA
DEPARTMENT OF COOPERATION

No. F. 1(6T)/Coop/STAT/RULES/78
. - Dated, Agartala,

the 27th November, 1978.
NOTIFICATION

WHEREAS the draft of the Tripura Cooperative Societies
(Amendment) Rules, 1978 was PUblished as required by section 165
of the Tripura Cooperative Societies Act, 1974 at page 1 to 8 of the
Tripura Gazette Extraordiriary Issue elated the 4th October, 1978 with
the notification of the Government of Tripura in the Department of
Cooperation No. F. 1(67)!COOP!STAT/RULES/78 dated the 4th
October, 1978 inviting objections and suggestions from all persons
likely to be affected thereby, within seven days from the date of
Publication of the said Notification in the Official Gazette;

AND W"HEREAS the said Gazette was made available to thepublic;

AND WHEREAS no objection or suggestion has been received
by the State Government from the puhIir; on the said draft ;

NOW, THEREFORE, .in.:ex~rcise of the powers conferred by
section 165 in the said .Act, the" State Government hereby makes the.
following Rules, namely;

THETRIPURACOOPERATIVE "".SOCIETIES (AMENDMENT)RULES, 1978
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1. (1) These rules may be called the Tripura
Co-operative Societies (Amendment) Rules,
1978.

(2) They extent to the whole State of Tripura.
(3) The rules shall come into force on and from

the date of their publication in the Official
Gazette.

2. For rule 61 of the Tripura Co-operative Societies
Rules, 1975 (hereinafter called the Principal
Rule) the following shall be substituted.
"61. (1) (a) The election of members of the
Committee ofa society shall be held in the
manner specified here-in-after.
(IJ) The Registrar or any other Officer authorised
by him •shall appoint one or more Election
Officer as may be necessary for conducting the
election cifcommittee members and the election
of President, Vice-President or any other office
bearer of the Society.
(2) The election shall be held' in the General

Meeting of the society.
(3) The notice of the General Meeting under

sub-rule (5). of rule 60 shall be sent by local
delivery or by post or by publication
through press and contain the following
inf'ormation-c-
(a) the date on which, the place at which

. and the hours between which the nomina-
tion papers shall beflled,

. (b) the date on which, the place at which
and hours between which the nomination
papers shall be scrutinised,
(c) the clute on which, the place at which
and the hours between which voting shall
take place,
(d) the place at whlch.vand the hours be-
tween which the electoral 1'011 can be ins-
pected by any member,
(e) The number of vacancies with class of
members (if any) to be filled up by election
and the area of the constituency from which
members 9.rB to be BIBctBd (if for any llrBfl
or constituency the election is held).

" (4) (a) The Secretary or Manager or Managing-91~ Director .or the Executive Officer or any
other person responsible for the manage-
ment of the affairs of society shall prepare

. I
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(,

the list of members on the roll with address
who ar e.: qualified in accordance with the
provisions of the. Act.. Rules and the Bye-
laws to participate in the elections as is

<..§.iQ.QCl_ .•aQ.;JTht.r:tyJ ~C!.~ysprior to the date
of election and publish copies of the same
by affixing them to the Notice Board at the
head office of the society and all its bran-
ches {if there b), 4·. (four) weej(~.cpr:ior: to
the_ftaJQ ..g~e.sl}?l~.~I~gtiml.~ .. ..
(b) Objections, if any, concerning any thing
published in the list, may be .heard by the
Election .Offlcer<and decide within 7 days
of such publication and the final list ~all
be prepared and pub~.ished:
(c) .A copy· of the final list published shall
be supplied by the society to any member
on payment of such fee as may be specified
hy the Registrar or any other person autho-
rised by him.

(5) (a) The nomiriationof the candidate shall
he made in form 'X' on the date fixed as
mentioned in rule 61 (3) (a). -
(b) Every nomination paper shall be signed
by two members whose names are included
in the·· final list of the electoral roll pub-
-lishedforthe purpose. One of the members
shall sign in the form as proposer and the
other as seconder for the nomination.
(c) The' nomination paper shall contain a
declaration signed by the candidate proposed
for election to the effect that he is willing
to stand for election.
(d). Every nomination shall be presented to
the Election Officer in person in the office
of the society.

(6)- (a) The Election Officer who received the
nomination papers shall maintain a register
in which .a11 nomination papers shall be
entered chronologically as soon as they are
received· and acknowledge the receipt, if
demanded. No nomination paper shall be
entered after specified date and time.
(b) At the expiry of timespecifled for the
receipt ·0£ nomination paper, the Election
Officer, sh all . draw up a horizontal. line
under the. last. nomination paper received
and write, under-neath "Nomination closed"
and affix 'his signature with date.

, ~.
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(e) The Election Officer shall give all
reasonable facilities to the contesting candi-
dates to examine all nomination papers and
raise objection,
',,- ".;" ..<'-'" ',.'.'

(d) At the time of scrutiny, the Election
Officer shall endorse his decision of accep-
tance or 'rejection on the nomination paper.
In case of rejection, he shall record in
writing briefly the ref!;§Qg.,Jor~uch rejection
on tl},enominaHoll-paper. ' .
(e) The Election Officer is the final autho-
rity as regards approval of the symbol or
imposition of any symbol, which is binding
on the candidate concerned. Provided that
if the number of eligible candidates does
not exceed the number of candidates to be
elected, the Election Officer shall declare
such, eligible candidate to be duly elected.

(7) The list of valid nominations shall be
published in the Notice Board of the Society
or any other place as decided by the Elec-
tion Officer immediately after scrutiny.

(8) Any candidate may withdraw his candida-
ture by a letter-in writing signed by him and
delivered to the Election Officer seven days
prior to the date fixed for general meeting
by the candidate _in person. The letter of
withdrawal of a candidate once given shall
be final.

(9) (a) Notwithstanding any other provision of
the Rules or bye-laws of the society, the
voting shall be by secret ballot as required
uncler sub-section (2) of Sectioil 65.
(b)The'Election Officer shall maintain order
in the election meeting and shall' see that
election is fairly conducted, For this pur-
pose he may take the help of police assist-
ance.

(10) The Secretary or the Manager or Managing
Dil'ector or the. Executive Officer or any
other person responsible for the manage.
ment of the affairs of the society shall pro-
vide the ballot boxes, ballot papers, copy of
final electoral rolls· and other articles as
may be necessary for conducting the
election.

(11) There shall be a separate compartment to
be known as Polling compartment screened
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(17)

from observation by others in which the
members are to record their votes.

(12) No ballot paper shall be issued to a mem-
ber unless the Election Officer or any person
authorisedby him is satisfied that the mem-
ber concerned is the same person as noted
in the electoral roll I furnished to him.

(13) On receiving the ballot paper, a member
shall forthwith proceed into the polling
compartment, put a cross mark on the
symbol/symbols of ballot papers against the
'name or names of the candidate or candi~
dates for Whom he desires to vote and insert
paper into, the ballot box kept before the
Election Officer or any Officer authoriesd
by : him with the utmost secrecy.

(14) If owing. to physical infirmity or iIIeteracy,
a member is unable to mark the ballot
paper, the Election Officer or any person
presiding' over the meeting shall ascertain
from him, the candidate or candidates in
Whose favour he desires, to vote, put the
mark on his behalf and insert the ballot
paper into the ballot box.

(15) No ballot paper shall be iSSued after the
appointed closing hour but any voter who
has received his, ballot paper before that
hour shall be allowed a reasonabJe oppor-
tunity to record his vote.'

An elector who inadvertently dealt with
his ballot paper in such a manner that can
not be conveniently used as a ballot paper,
may on delivering it to the Election Officer
or any person authorised by him to preside
Over the meeting and satisfying him of the
inadvertency the later shall together with
its counter foil:be marked as 'Cancelled' by
the Election Officer or any person authorisecl
by him to preside over the meeting who
shall put his Signature thereto.

The counting of votes shall commence as
soon as possible after voting is completed.
Votes shall be counted by or under the
Supervision of Election Officer. Each- can-
didate has a right to be present at the time"'>
of counting.

(18) A ballot paper shall be rejected by the
Election Officer if-

. ".
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i) it bears the mark by which the member
who voted can be identified or

ii) it does not bear the seal of the society
or

iii) it does not bear the signature of the
Election Officer or any Officer authorised
to preside over the meeting or any
special mark given in the ballot paper
by the Election Officer.

iv) the marks indicating the symbol of
voting against the name or symbol of
a candidate is marked in such a manner
as to make it doubtful to which candi-
date, the vote has been cast or it bears
no marks at all.

(19) The Election Officer shall count the votes
and declare the result. Proceedings shall be
recorded in the minute book of the society,
by the Election. Officer with a copy to the
Registrar. Each candidate has a right to
be present at the time of counting.

(20) Before declaration of the result, the Elec-
tion Officer shall tally the number of ballot
papers issued by him with the numbers
cast, rejected and cancelled and if there be
any discrepancy, he shall order for a fresh
poll. on the same day or on any other day
fixed by him.

(21) On completion of election, the Election
Officer, shallhandover the ballot papers and
other records relating to the election in a
secured container to the Secretary or
Manager or Managing Director or the
ExecutivcOfficer or any other person res-
ponsible for the management of the affairs
of the society which shall be locked and
sealed with the seal of the. society and the
Election Officer and of the candidates who

.1.·. desire tcnfflx their seals. The ballot papersj shall be destroyed after expiry of the period
\ of 3 months if noclispute. relath~gto .the
, election is referr'e"cC"to··lll·ii"1{egistrar" ;'" ....
,

3. For rule 62 of the Principal Rules the following
shall be substituted.

"62 (1) i) The election of the President, Vice-Presi-
dent, Treasurer or any Officer of the society
shall be elected from the members of the

.)

~..I
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committee by . secret ballot in the manner
specified hereunder.
ii) After the election of the committee
members and. the receipt of the Government
nomination, if ,any" . the Election Officer
,hall' arrange to convene a meeting of the
.Committee for election .of the President.
Viee-President or Treasurer or any other
Officer of the society with the assistance of
the SecretarY6r Manager or Managing
.Director OL the Executive Officer or-. any
other person responsible for the mall age-
mentofthe affairs of the society. The
Election Officer shall give 7 (Seven) days
notice of the meeting to every member of
the Board. '

(2) The. Election Officer" shall preside over the
meeting and he shall call for .nornlnafion of
the candidate for the election .of the Presi-
dent or Vice-President or Treasurer or any
Officer of the 'society.

(3) Every candidate shall be proposed by one
member of the committee and seconded by
another in the meeting. The names of all
candidates propbsedand seconded. shall be
read out by the Election Officer. A.ny
candidate may withdraw his candidature
before the commencement of the poll but'
not thereafter;

(4:) If there is only one duly nominated candi-
date, there shall be no vote and he shall be
declared to 'have been elected.

(5) If there are two or more candidates, the
votes of the members present at' the meet-
ing shall be taken.

(6) The provisions contained in sub-rules (9) to
(21) of .rule 51 shall mutatis mutandis 'apply
to such election.

Addition of
Form.

4. After the existing Form "W" of. the principal
rules the following form shall be added.
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FORM 'X'.
[RULE 61(6)(a)]

Nomination Form for election to the Committee of Society.

1. Name of the Candidate , .. r ••••• , .••.•••••• , ••••• .' ••.•••• ""'" ••••••••••

2. Membership N-o "":,, , .. ,., .............••••••...•••••• :•.......••..•••
(with classification, if any)

3. Father or husband's name , .. , , .

4. Full address of the' candidate. ", ...•..........................•...............

5. In case the candidate is seeking .
election to represent any society,
mention the name of the society.

6. Proposer's name and his membership No .

7. Signature or thumb impression of the proposer , ,.

8. Secondar's name and his membership No .

9. Symbol which he desires to use for the election .

DECLARATION

10. I hereby declare that I am willing and eligible under Tripura
Co-operative Societies Act, Rules and Bye-Laws of the SOCiety to
stand for the election of committee members.

Signature or thumb impression of the candidate
Endorsement by the Election Officer

The nomination was presented to be in person at
.... ,', .. , ................•.. on ;date at
........................... hours by him.

Signature of Election Officer.

By order of the Governor

S. L. Chatterji
Secretary to the Government.
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Amendment of 2.
rule 2.

Govenment of Tripura
D"P:l,llllcnt of Co-operation

No.F.I-8jBK)/COOP/S7 Dated. Agartala, the Sth April, 1993.

NOTIFICATION
In exercise of the power conferred ny Section 165 of the Tripura

Co-operative Societies Act, 1974 the State Government hereby makes the
following rules further to amend the Tripura Co-operative Societies Rules,

These Rules may be called the Tripura Co-operative
Societies (Second Amendrn-m t j Ruler, 1993.

They shall come Into torce on and from the date
of their publication in the Official Gazette.

In Clause [c) ot rule 2 of the Tripur a Co-operative
Societies Rules, 1976, for the figure and the words
"30th day of June", the words "Thirty first day
of Murch" sh:lH be substit:.lte.l.

By order of the Governor,

K. Arya

COTlllllissioner
10 the Go vern ment or Tripura.

~~ -
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2. After Sub Rule (3) of the Rule I10, in chapter xii of the Tripura
Coop. Societies Rules, 1976 ( hereinafter referred to as the Principal
Rule) the following Rule, namely, Rule III shall be inserted.

“SERVICE RULES OF THEEMPLOYEES OF CQOPERATIVE
SOCIETIES”

Chapter l2(xii). ' i
Ill. Minimum paid'stafi‘I to be employed by a. Co-operative Society,

their respective essentialqualification and procedure of their employment
and the condition of their Service-

l(a) Every C0-operative Society shall from time to time determine at a.
meeting of a Managing COmmittee the minimum number of paid staff required
for smooth functioning of its business.

1(b) Every So;.iety shall fill up not 6Xc:€diDg 50% of such posts
(Excluding those of grade-IV staff of each category or class by promotion from
ofiicers or staff in the lower ranks.

l.(c) The remaining posts (exclu ding those grade-IV staff) of each category
or class of such Society ‘shall be filled up.

_ i) In case of Alfiex Society, by the Managing Committee of such
Society by direct rec ruitment and.

ii) In case of any other Society, by direct recruitment by the Apex
or the Central Society to which such Society is affiliated provided that in the
event of direct recruitment and/or promotion of any person under the service
of any Co-operative Society, reservation system as applicable to the V Govern-
ment department shall be followed and/or observed.

iii) Recruitment Rules of each and every grade and, category of
employees shall be formed by the Soeiety= which will be subject to approval
of the Registrar, Co-operative Societies. ‘

l.(d) The Apex or Central Society shall introduce a. training scheme
under which candidates with required qualifications after selection, may
be trained under the supervision of any Coop, Institute for at least 3 months
robe observed, subsequently after successful Conlplclioll of training, as direct
recruits in the service of the alfiliated Society, at least 25 % of the direct
recruits for each category or class of posts of each such Society shall be filled
up by such trainees who 511311 during their period receive,a stipend half of
thcminimum basic pay of the posts to which they are eligible for appointment.

b<

Ii

ii

I V
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1. (c) Minimum paid staff of a Society with a working capital or
annual transaction of Rs. 1 lakhor above shall include l paid Manager or 1
paid oficcr with any other designation competent to discharge function of a
Manager.

1. (f) The essential qualifications for appointment to the post of
olficers are—~ _

a) in case of Apex Society,-
i) Bachelors Degree of any recognised University and
iii) A pass certificate on Senior or Cooperative Officer training course at

National Institute, poone or equivalent for class 1 oflicer and a pass certificate
in higher Diploma Course in Co-operative from Co-operative Training
College if'so required by the Managing Committee for others.

Provided. that in case of a specially qualified candidate it may be sufiicient
if the candidate acquires qualification referred to at '

iii) above within two years from the date of his appointment on
probation, _ ' "

b) in case of a. primary Society,—-
i) passed School Final examination,

ii)‘ Successful cornpletion of a training course of a Cc-operative training
centre, and

iii) A s training in Co-operation, if insisted on by the Society
concerned.

Provided that in case of a specially qualified candidate it may be sufiicient
if the candidate acquires qualification referred to at (ii) and (iii) above within
two years from the date of his appointment on probation.

(2) The essential qualifications for appointment of accountant in the
Service of C0-operative Society shall be— I

al Graduate of a recognised University, provided that preference will be
given to a commerce graduate.

b) Successful completion ofa training course, at intermediate level, of
1 Cooperative training Institution. V

(3) The essential qualifications for appointment as assistant accountant
Cashier or any other employee excluding grade IV stafl' in the service of C0-
operalive Society shall be— V

3) SCl100l final p3.SSCd examiflafign and

'11 tn O .-. 1:0 >-
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b) Successful completion of training (at junior level) in any Coopera-
tive inStiiuiiOi}. _

(4) The essential qualification for appointment as grade IV staff of a
Coopcraiive Society is education upto Class VIII standard ofa recognised
School.

(5) All posts in gradeili’ staff of a Cooperative Social}! shall be filled up
by such Society, preference being givento local candidates.

(6) Where in case of any existing ernplo}'=:-e of any Cooperative Society
fire minimum qualifications prescribed in this rule for the 3115: are no: satisfied
he shallbfi retained in the service of such Society; subject to his sazccessful
completion, within three 3/ears from the diiie of these rules coming into force
ofa suitable training course in any Cooperative Institution, as may be deter-
mined by the Managing Committee audio: approprialze auihoriiy if the com-
mittee thereof is removecl.

o -n rs£3tn (‘D(7) The conditions of service niployees of Apex Societies and
iioo-perative subject to. the terms or specific contract, enforcioie
by law, stztaiiory Asia and the rules of the Central Governrnent, be as eno1.:nci-
ated in the app-endix to this chapier ; and til Sis--.e Go'.~"ernn1ent may, oy 2.
general or specific order, extend the some to any oilier Cooperative Society or

to W U
..

»LC; ~U]

(e
'!

G»
r

class of Societies as anti Wl1'3i'! deernecl l:5{'Q;'_:;Cf_'_

CT (D E*0 ‘<. -'-i*1-1 f/JMinimum salaries oficcrs and employees to leyed bi Len
PACS or and or Y ' Co-—-2perc.Iive Socieiies, jest to the pi-<;-visions
ofrule, the mininiuni paid staiffor Coops;-ntéve Bank or any other Society
Wii,l.l3.WOl'l<lI1g capital or annuai lI§an€3,Cti0ns of rupees ion Iakhg or above

fir .17.;rn v-s 1.: ... m 1: O“

IDshall ‘o -
21; 32¢ nlanag-zr and or so-25:1 like post.
bf» One accountant

CD '-1c) One cashi and
' cl) In case of an Apex Society. Inspector or Inspectors 2s may be necessary_

e) Field Supervisors.

Chapte-r—13.
1. flenditionsfor ap1>0ini11I1fent,—-a)No person shall be eligible for being

aPP°i1*l¢d t° MY 905$ 1111d°F any C0-Operative Society un "§es the
qualifications prescribed in rule III. ’ ' ’

I-4 (llm U) F-7" (U ‘T3 C) ow an (Pu



>
t

l
l

i

I

'7‘

q

~

c

? r

Tripnra Gazette, Extraordinary Issue, June 27, I995, A. D. V 5

Provided that this rule shall not apply to the employees who are already
in the service or are. deputed by the State Government.

b) If the Managing Committee of any Society decides to enhance the
qualifications or scale of pay of any post in the interest of the business of the
Society that shall be subject to the approval of the Registrar of Co-operative
Societies but the present incnmbant of the posts concerned shall be absorbed in
another post in the same scale of pay as was enjoyed by the incurnbant concer-
ned at the time of the absorption. _

c) No person who has not attained the age of 18 years shall be eligible
‘for appointment to any post under any Co-operative Society.

No person over the age 0545 years shall be directly appointed to any post
of grade I and ll ; and no person over the age of 35 years shall be appointed to
any post of grade III and IV provided that in case of Scheduled Castes and Sche-
duled Tribes candidates the maximum age for direct appointment to grade III
and grade IV posts shall be 46 years and these restrictions regarding age shall
not apply in case of promotion or deputation or appointment for the service
of one Co-operative Society by another. The following documents shall be
accepted as proof of age of any person selected for appointment to any post
under a Co-operative Society namely :-

i) Age recorded in the certificate of Marticulation or School final or
Higher Secondary’ or its equivalent ezrainination, and

ii) A certificate from Head of the Educational Institution last attended
in the case of those Will are not certificate holders as mentioned in. Over and
above in case of any do ubt as to the certificate, the appropriate authority may
refer the matter to the medical Board for examination and them observation
of the medical board shall be final for determination of age of the candidate
of ernployee.

d) No person shall be eligible for being appointed to any post under any
Coloperative Society vcithout a Medical certificate of fitness to he obtained
from a registered, medical practitioner as may be required by the Managing ‘
Committee; who has also have to be satified that he possesses good character
and antecedents.

The Managing Committee shall be the competent authority to prescribe
$611105 and ll/PE Of Security deposit and/or personal sureties in respect of such
category Ofcnlployees as considered necessary. The Managing Committee
shall also be the competent authority to revise the same from time to time if
circumstances so demand. The ofiicer deputed by the State Government will
not, however, be required to furnish any security.

at
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The Managing Committee shall be the appointing authority for various
categories of posts undera Coop. Society. The Committee may, from time
to time, delegate its powersiu this regard to such authorities as it may deem
fit. » .

Provided jthat all appointments, including appointment by promotion
shall be made on the basis of a test, written or oral, as may be deemed proper
by the appointing authority.

2) Grade and classification of employees. In absence of any general or
special OIde1’S to the contrary, employees under the Co-operative Societies
shall be graded as follows :—

Post with a scale jof pay having maximum of Gr?-do
. . Not less than Rs. 750/— ' I

. Not less than Rs. 606/—~ II a
Not less than Rs‘ 500/— III
Not less than Rs. 350/— IV

The Service of all employees shall be classified as follows :-
' i) Permanent ii) Probationery iii) Temporary. A “Permanent”

employee means an employee who ‘shall be engaged on a perrnanent basis
after satisfactory completionfof probationary period.

A “Probatio11er<" means an employee appointed to fill n permanent vaca-
ncy ofa post and has not completed the probationary period specified in the
letter ofappointment or the further extended period.

A “Probationary” shall ordinarily be on probation for one year. He may,
there after, be confirmed in the post it‘ his work and conduct are found satisfac-
tory. The probationary period may be ezteiidcd by another year at the discre~
tion of the appointing authority. 7

A “Temporary” employee means an employee who has been engaged For
a work which is essentially ofa temporary character and likely to be finlshgd
within a limited period or who is temporarilly employed in connection with

ya temporary increase in work ofa permanent nature or who is temporarilly
appointed in :1 leave vacancy. '

3. (a) Commencement of service and seniority,—~a) Scrt-'iCe shall be dee-
med to commence from the working day on which a person reports for duty
in the forenoon. If he reports in the afternoon the service shall be deemed
to commence from the working day next following.

:“WN""‘
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Seniorityin a particular post of the employees who are already in service
of Society on the date or on which these rules come into force shall be deter-
mined according to the date ofjohiing the post.

’ ' a .

It in case of any two or more employees the date of joining is the same.
Ihere interse seniority shall be determined according to the age the older being
the senior. In case of other points it is to be decided by the management
subject to approval of the R. C. S.

b) Seniority of the employees appointed after the Commencement of these
rules ln_C3Ci1 category of posts shall be determined iv the manner as
follows :—— A e. I

i) In case of employees appointed or promoted to a post in one batch,
the seniority shall he determined in accordance with the orders of the seniority
specified _by the appointing authority on the results of the test taken at the
time of making the appointment or pI‘0D10tion.

ii) In other cases, seniOrity shall be determined with reference to the date
of .-ahpointment. But if one or more pi-omotees and one or more direct
recruits join the same date the promotees shall be placed above the direct
recruits. -

9

4. Pay, allowance and other concessions, —a) The l\/Ianaging Committee
‘shall be the competent authority to frame scales of pay, dearness and other
allowances in respect of each category of employ ees of the Sooiety. The
Managing Cominittee shalt also be the competent authority to revise the same
from time to tirneif circumstances so demand. V

Provided that where any Cooperative Society has incurred loss in the
l>1'<'>‘/iOL'S year, or has accumulated losses in the V account, the lvianaging
Committee shall not increase the scale of pay or any allowance in respect of
1*"? category ofits employees without the approval of the Registrar.

b) Unless anything is otherwise provided in the terms of the appoinment
aperson of first appoinment to any post under the Society shall draw the
initial pay of the p0Sl' in the time scale of pay.

c) If any enxployce is promoted from a post to higher post or he is appoin-
ted to oiiiciate in a higher post fora period exceeding one month purely on
a tltmfworary measure, his initial pay in the higher post shall be fixed at the
stage hthe new pay scale next above the stage in the pay scale of the lower
post from which he is promoted

_'.- _
s » »_-.,--~-—-.--=-._
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cl) The annual increment in the pay scale accrue normally to an
employee after he is completed one year's service at a stage in pay scale
unleSS it has been p1'evi0uSiy Withheld fol‘ 1‘e&Son5 of on-satisfactory work
conduct or any ‘other reason. >

e) The Managing Committee may, in special, caseallow any employee to
draw theinitial pay at ahigher stage than normally admissible for reason
of higher qualification or better experience of the employee and may grant
advance increments not exceeding two ata tirne (in a year) to an employee
be way of enoourageinent for meritorious services rendered by him.

f) Travelling allowance admissible to all categories of enlployees of the
Societies for journey and halts on duty 3.5; also on transfer Shflli be guided
by the rules of the Society concerned.

g) All categories of employees of the Societies shall be entitled to the
benefits of contributory Provident fund as provideclin the rules.

h) The emplopees of the C0-op. Societies Siiallbe entitled to bgnugjf
admissible under the provision of the payment oi'Bonns Act, 1965 (Act 21
of 1965).

5. Transfer 8; training I-— Every employee shall be liable to be transferred
from one post to another in the same scale of pay and/or from one station
to another in the interest of business of a Cooperative Society. Every
employee siiali also be liable to join any training course as may be decided
by the management and will be entitled to full pay and allowances during
the training period including period ofjourneys to and from the training
centre. Any delinquezwy on the part of an employee in earring out Such
order of transfer or posting or training will be treated as an act of insub-
ordination Wliicli may ciilminatein the dismissai of sueli an employee from
theServiec ofthe Society on being followed procedure as incorporated in
the service rules. i

On transfer from the station to another or for joining a training centre
or return there-from every employee shall be entitled to three days’ joining
time in addition to the time required for thejourney. The Chief Executive
Olficex of the Society or Manager or Managing Director however, in speciai
cases may not allow or extend the joining time. ;

1



l

z.1
*5
la
I!

-1_,..n._-

l
axo<.»

l
i
1
l

anus,»~.<::;.._<»=:»¢a:m\=e.>»,;a,r»w.e.a=¢e~aaz¢=-.,a;t.;,...»..u¢s»¢:~ii.1r<1
l

g!

iii

'9'

5

l
it
gr

l
9

e<¢=a-.:;¢u_L<_..'"."

1‘

l

ll D

"on

“-

-» u

" .-

Ttipura Gazette, Extraordina'ry_Issue,Iunc 27, 1995 A.D. . 9

6. Any Leave r—a) The following categories of leave shall be admissible
to an employee ofa Co-operativeSociety to the extent noted against each-

i) Casual leave. p 4
ii) Earned leave.
iii) Medical leave.
iv) Maternity leave.
v) Extraordinary leave. i

Casual Leave.
Casual leave is no leave and an employee who is no Casual leave shall

remain so with full responsibility his/her work. Not more than I2 days casual
leave shall be granted in one calendar year. Casual lcaveis onlyacoucc-
ssion to enable the employee in special circumstances to be absent from duty
for a short period without such absent being treated as leave under the leave
rules. Generally not more than three days casual leave shall be granted at 4
stretch. Under special circumstances this can be relaxed by the competent
authority. Casual leave, however, be continued or takenin continuation of
holidays with permission of the authority. However, casual leave may not be
granted in continuation with any other leave.
Intcrp osing Casual Leave

Holiday or Weekly holiday interposed in casual leave shall not be treated
as casual leave-

Casual leave can not be accumulated and therefore balance on utilised
casual leave in provious calendar year can notibe carried forward to next year.
Period spent on casual leave shall be treated as period spent on duty for all
practical purposes like earning of leave and earning of iiicrements. _

Casual leave shall be availed of by an employee only after formal sanction
of the same by the sanctioning authority by making application at least before
24 hrs. No casual leave shall be availed of in anticipation of sanction except
on following grounds to the satisfaction of the sanctioning authority.

a) Sudden illness of the employee himself/hereself or member of his/her
family. * .

b) Accidental injury or misfortune‘ like burning of residential house etc.
c) Situation beyond the control of the employee. '

K» -e-~»‘- __
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Earned Leave. i

Earned leave moans leave earned in respect of period spent on duty. ‘y ~ -

Every employee who has been in continuous and uninterrupted service of
the Society for not less than one month may be allowed earned leave at the rate
1% (one and half) days for each completed one month. Provided that such
leave may be accumulated upto n maxium period of 90 dayi. _ '

Medical Leave , ‘ -

The employee shall be entitled to “Leave salary” for the period availed of‘
earned leave.

Medical leave on production of medical certificate is admissible to an
employee at the rate of 15 days‘ for every completed I (one) year of‘ service
with lg (half) average pay and on production of medical certificate issued by
‘the competent registered medical practitioner. §~(half) average pay will be cal~
culated on the basis of average, monthly pay actually earned by the employee
during the proceeding 12 months of his/her duty. e '>

Medical leave admissible may be accumulated upto a maximum of 90 days
in whole service period. The sanctioning authority shall reserve the right to
direct an employee who applies for medical leave to appear before a Doctor
or a penal of Doctors arranged by such authority and the employee shall be
bound to comply with such direction.

The sanctioning authority may demand medical fitness certificate from a
competent medical authority to allow an employee to resume duty after avail-
ing of medical leave. _

Maternity Leave .

Maternity leave may be granted to amarried female employee of the
Society for a period not exceeding 90 (ninety) days (48 days pre-delivery period
and 42 days post delivery period) on any occasion and 270 (two hundred and
Seventy) days during the out-ire period of such employees service subject to
Pr0dl1Cti0n of medical certificate from a registered medical practitioner. Pay
for the period of maternity leave will be calculated as “Leave salary’-'. al-
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Extra-ordinary Leave. - _
Extra-ordinary leave without pay may be sanctioned to an employee in

special circumstances for a period‘ not exceeding (sixty) days 1"or every five
years completed service, when no other leave is admissible under the Rules.
In calculating Earned, Medical, Maternity or Extra-ordinary leave weekly
holidays or declared holidays falling within the period of such leave will
beapart of the period of leave. ‘

No employee of the Society shall leave his/‘her station on leave or otherwise
without station leave permission from the authority. In the application‘ of
elation leave permission, the employee shall mention full address of his/‘her
place of stay. .

Competent authority to sanction leave. _

The authorities competent to sanction leave shall be 2-

2.) The president or the person authorised by the president in ease of
Managing Director or Manager.

b) The Managing Director or any other ofliceriwthorised by him in
case of other, employees.
7. Conduct & discipline. ' _

a) Every employee of a cooperative society shall at all times ; _
i) Maintain absolute integrity, _

ii) maintain devotion to duty. . I
iii) Abide by &comply with the rules of the society & all orders ond

directions of the superior authority. I
iv) discharge his duty to the best of his ability in the interest of the

Society. ‘ V »
bl All employees shall so manage the private affairs to avied habitual

indebtedness or insolvency, and an employee against whom any legal procefi-.
ding is instituted for the recovery of any debt due from him or for adjudging
him as an insolvent shall forthwith report the full facts of the legal procee-
dings to the Society. ‘ 7

c) N 0. employee shall, except in accordance with any general 01' Bllecia-1
order of the Managing Committee or his superior officers or in the performance
in good faith of the duties assigned to him communicate clirectlll 01'
indirectly the contents of any oflicial documents or any part 1lh¢1'B0f 01‘

'%_7 .W7‘ID-t7" . A _. . ____ , - ___ ,_ _ _ _ M» _u_,____,___,.,__,_____ ‘ _
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other information to any other employee or any person to whom he is not
authorised to communicate such contents or information .

' d) No. employee shall accept or permit any member of his family or
any person acting on his behalf to accept any illegal gratification or pecuniary
advantage or gifts, etc. fgom any person or agent having dealing with the
society. . I

e) An employee shall not borrowmoney orin any way place himself/
herself under a pecuniary obligationto any person or any firms without the
previous sanction of the authority. i

f) All employees shall have to furnish annuai statement of assets and
liabilities in forms as may be prescribed by the Society if so demanded, and
violatlon of these rules shall be treated as a major offence.

g) All employees of the Society shall be well-disciplined, will behaved
regular, punctual and sincere in attending to their duties and they shall be
loyal to the Society. i k - _ p

8. Misconduct—Any or more of the following acts shall constitute
misconduct namely :-

e i) Wilful in-subordination or disobedien___ce to any lawful order ofthe
Managing Director or any other employee of the Society superior in position,
besides the president orany other authority as may be decided by the Board.

ii) Illegal stoppage of work or going on illegal strike or abetting,
inciting, instigating or any action in furtherence of stoppage or strike in
contravention of any law for the time being in force.

iii) Wilful slowing down in performance of work or abetment or insti-
gation thereto.

_iv) Abetting, conniving at, or attempting or committing theft. fraud or
dishonesty acting in connection with the business, property or affairs of the
Bvvitrfy or its customers or any other person or institution connected with the
society. i . K -

v) Failure to account for/or delivery any property of the society when
they come into his/h er hands or concealment, misappropriation or conversion
of properties of the society or its customers or any persons or organisation
connected with the society. _

vi) Giving or taking of bride or illegal gratification from a custom er or
an employee or any other person or organisation connected with the society,

_ vu) Absence withoutleave or staying sanctioned leave Without sufiicient
satisfactory grounds for sanction of leave. -

—-_——-_.__
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viii) Late attendance or not less than three occasion within a month or
habitual absence from the appointed place of work without sufiicient satis-
factory reason. .

ix) Repeated brack oi" any law applicable to the society or Rules Framed
by the society inclusive of service Rules.

r
x) Attempting to collect or collection without permission of the

appropriate authority ofany cash on kinds in the name of the society.

xi) Aiding or abetting or coming at commission ofany act ofmiscon-
duct specified in clause (v) and (vi).

xii) Drunken or riotious, disorderly or indecent behaviour in the ]’Jrr=
mises ofthe society or his/her place of duty.

xiii) Habitual negligence of work or habitual or gross negligence or
negligence involving or likely to involve the society in loss.

7' xiv) Unauthorised disclosure or divergence or attempt thereto of any
information regarding the affairs ofthe society to any of its customer or

._ person or institution connected with the business oithe society which is confi-
dential, the disclosure of such thing is likely to be prejudicial to the interest of
so*irty. i

xv) Wilful darnaee to any property of the society or its customer or
any person or institution connected with the society.

xvi) Holding or attempting to hold or attending any meetting in the
premises ofzhe society without prior permission oi‘ the Managing Director.

xvii) Gambling or abetting or attempting to do so in the premises ot‘ the
society or at his-'her place of‘ duty.

xviii) Failin-zto show orooer courtesy and attention towards customers
or other in whose contast he/she may come in discharge of duties.

xix) Sleening during office hours.
*<'<) Loitering, idling or wasting time during working hours of being

- Within the society or at his/her place of work without _nermiss_ion.
xxi) Doinél private or personal work with the society with or without

tools or materials belonging to the society without the prior permission ofthe
H . Managing Director/Manager. K

xxii) Engaging in other employment while in the service of the society,

t
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xviii) Relmril tn accept any order, charge. list or other communications
served by the authority.

XXIV) Knowing or wrongly interfering with the records of attendence or
means in recording attendince for hirnselF__/herself of any employee.

XXV) C'0nvicti0n by any cozirt oflaiv for any criminal offence involving
moral turpitndec

xxvi) Refusal to pe'i‘.>rm over-tinie worlct '
9- Punishment :~An emjloyee who commits breach of any provision

of Rule 8 or who displays inefficiency, negligence, i-:1sol-ans; or Wl1O Wilfilllfl
does anytbin; detrimental to the interest of‘ the society or any institution
connected the society or in guilty 05' misconduct Withi meaning of
the Rule 9 shall be liable to such punishrneut as the Comp-.'icuf auihority may
aw.=-rd.

il No punishment shall be awarded to any emoloyee unless he,/she has
been cornrnunicated in writing ofthe grounds on which it in proposed to
award punishment on him./her, Unless l1e.'she has been given an opportunity
and all facilities including personal hearing to explain his/her position in
writing.

I-3 1-: i-7'(‘Ll

ii) No punishment oi" With holding increment or promotion or both.
or reduction in rank or dismissal/termin mtion from setliice shall be awnrrled to
an employee in respect of‘ the alleged "n'sconluct_ by a person other than the
complaint or the authority Framing Charges against lrim'her.

iii) An employee against whom an enquiry will be held, sha‘l be given a
charge sheet in writing forth the allegation against him/her and requiring hisf
her explanationin writing He/she shall be given an opportunity to answer the
Cl13.rg6S. setforth against himfher permitted to defend hirrisc-:lf'/l1ersclF perso_
nally except for reason to be recorded in writing by the person holding any
inquiry. The employee shall be permitted to produce witness in hisfher
defence and cross examine any witness on whose evidence the charges rest.
A concise summery of the evidence laid down the society side as well as
employees side shall be recorded alo"1gi.tith findings nflhe Enq wry Authoritv
to he ZlDl)Oln'6_‘l as per Rule 9(vi).

iv) An employee against whom my ounishrnent is contemplated to be
imposed may be suspended by the Maniging D'rect0r or any other authority
empowered for the pu-pose by the Board 0F Director or Managing Committee
fora re.1sonnh'e period in the circumstances

~ "*‘“"""?'*"_"“&5'!'5T7'z“!”"
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oftime required for framing the chartres‘ holding a completion of enquiry.
The order of suspension may take effect immediately on communication to the
¢fI1Pl0Yee concerned. If as a result of explanation tend:-red or the enquiry held,
ii is decided to exempt the employee from the charges, the employee shall be
deemed to have been on duty and shall be entitled to get full emoluments and
all admissible privileges for the period of his/her suspension minus the sub-
Slfiiiallce allowance paid to hint during the prriocl of suspension. An employee
shall be entitled durin; the period‘ of h's/her suspen ion to a subsistance all~
Owance @ 50% of the pay and allowance which would, but for a suspension
p?riod to him/her. i . _

a) The suspended employee shall not he entitled to absent himself From
his station during the period ofhis suspension without previous sanction of
the appropriate authority of the Society.

b) No payment ofany kind,other than the authorised subsi~tence allowance
and other admissible allowance, is to be made to an employee during the
period of suspension. ,

cl If any employee is absent from duty by reason of his being arrested or
committed to prison either for debt or on criminal charge, he shall not he
allowed to draw any pay, leave salary or allowances for the period of such
absence until decis’on of the casc against him. Under the adjustment of his
emoluments may be made according to the circumstances, or the case, the full
amount being given only in the event of the employee being aquited of blame,
or if the imprisonment was for debt, or its being proved that the ernpl-‘xyee‘s
liability arose from circumstances beyond his control then full amount
may be allowetlitheperiod ofsuch absence from duty will be treated as a
period of spent on duty. when less than full amount is allowed. the period
may also be treated as on duty on leave as the lvlannging Committee may
decide. _ "

vl l\Io employee shall, in any case. be kept under susnonsion For a period
exCe-"ding 6 (§i\:) months at a time in normal course. In case ofcontinuing the
period of suspension for the period Cvtceedlng 6 {Sid months. reason for such
extension of the period ofsuspension shall be recorded in writing by the con-
cerned authority and communicated to the employee, but in no case the total
period shall be allowed to exceed 2 (twol years If notliintz is decided as to the
SusDenSion. the Sl.1Sp'3flSlOl'1 will be withdrawn and the enquiry w‘ll continue in
usual course. _ ~ -

-— %p sm;_w ., _.._,__G___ __ W
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vi) An employee desirous of the relress of any grievence relating to uniair
treatment and/or wrongful extraction by any other employee of the society shall
submit a complaint to the Managing Director or any other Officer authorised
by the Managing Director who shall as non as possible investigate into the
C0mpIaiI1l; at such time and place as he may fix, the Managing Director and
/or the authorised person shall investigate in manner as he may deem proper
to find out the truth and For the end otiusticc when the employee alleged agains
shall be given opprotunity to explain his/her position. The decision of the com-
plaint shall be intimated to concerned employee. In case of any similar grievence
against the Managing Director, the complaint shall be lodged with the Presi-
dent ofthe Society and the investing authority will be such person as may be
authorised by the President or appropriate authority of a society.

10. Disciplinary and Appellate Authorities :
For the purpose 0" imposing anv by the President or Chairman or com-

petent authoity of a Fiiicie-*.v subiet to approval the lloard and or Managing
Committee of the Society or the Administrator as the case may be which is the
appointing authority shall be disciplinary authority. and the general body of
members in the general meeting shall he the aopelate authority.

Provided that no aoprnl shall be entertained if it is not preferred within a
period ofthree months from the date of receipt ofthe order awarding punish-
ment, provided, however. that the authority competent to hear appeal may in
deserving cases grant exemption from the Rule on account of reasons to be
recorded in Writing.

ll. Termination: » ~
The services of any employee shall be tcrminahle forthwith without any

notice in the following circumstance :—~
i) Causing loss in the from of defaulcation. niisaopropriation. etc or

damage to the proprrties of the Society established by the competent authority.
ii) When he/she act in cczntravention to the bye-laws, Cooperative Societies

Act, Cooperative Societies. Rules or service Rules olthe Society or any other
Rules framed by the Society, the charge of which has been established by the
Society by the competent authority.
viii) When convicted in the court oflaw or offences involving moral turpi-

llldfi iI1Cludll1S°ff¢l1CBS under liquor prohibition Act. Opium Act, etc. like
Act, as applicable in this State.
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iv) The service of an employee who has been in continuous employment
for a period exceeding 1 (one) year but less than 3 (three) years can be
terminated by giving such employee at least 30 (thirty) days notice in Writing
or thirty days salary in lieu of such notice and service ofan employee who has
beed in continuous ernployrnent for a period exceeding 3 Qthree) years can be
terminated _by giving hinyher at least 60 (sixty) clays notice in writing or
60 (sixty) days salary in lieu ofsuch notice. This will not bl‘! applicable ‘£0
employees who retire from service in due course or who have been dismissed
from the service. Nothing in this Rule atlect the authority of the Society to
dismiss any employee for misconduct or other offence of service nature without
notice of fortiet the salary in lieu of notice. .

I2. An employee shall have option to retire after completion of
20 (twenty) years of service.

In case of appointment to a person in a Coop. Society, leave affairs,
disciplinary proceedings and retirement matters of employee ofa Coop.
Society. From applicable to the Tripura State Govt. employees may be
used by the Coop.‘ Societies as far as practicable and in this conncetion if
any disputis arose, the decision of the Registrar of €O0p6I‘2l’[l‘»'C Societies
Government of Tripura shall be final.

p-d LJJ

.Sd/-Illegiblc
Joint Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartal.
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